
25th March 1942

THE 

LEfiISLATIVE ASSEIBLY DEBATES 

Official Report 

Volume II, 1942 

(11th March to :lnd April, 1941) 

FIFTEENTH SESSION 
OF mE 

FIFTH LEGISLATIVE ASSEMBLY, 
1942 

NEW DELHI: PRINTED BY THE :MANAUER 
,GOVERNMENT 01'' INDIA PRESS : 1942 



LEGISLA TIVE ASSEMBLY. 

Pre8ident: 
The Honourable Sir ABDUR HAHIM, R.C.S.I. 

Deputy Pre8ident: 
Mr. AKHlL CHANDRA DATTA, l\I.L.A . . 

Panela{ Chairmen: 

SYED GHULAM BULK NAlUANG, M.L.A. 
Lieut.-Colonel Sir HENRY GIDNEY, M.L.A. 
Sir HENRY RICHARDSON, M.L.A. 
Sir COWA8JI JXUANGIR, Bart., K.C.I.E., O.B:E., M.L.A. 

Secretary: 
Minn MUHAMMAD RAFf, BarriRter-at-Law • 

..4.u.i8tartt8 of the· Secretary: 
Mr. M. N. RAUL, Barrister-at-Law. 
Khan Bahadur S. G. HABNAIN. 

Mar8hal: 
Captain Haji Sardar NUR AHMAn KHAN, M.C., I.O.M., I.A. 

Committee on Petitions: 
Mr. AXHIL CHANDRA DATTA, M.L.A., Chairman. 
SYEn GnuLAM BnIK NAJRANG, M.L.A. 
Mr. JAMNADAS M. MEHTA, M.L.A. 
Sir ABDUL HALIK GHUZNAVI, M.L.A. 
Mr.-N. M. JOSHI, M.L.A. 



. CONTENTS. 

VOLUJOD n.-11th March to 2nd April 1942. 

WlIl)1U.BDAY, 11TH l\rlABCB, 1942-PAGES. LONDAY, 16TH MARCH, 1942-

. Kember Swom.. 9591 Starred QUf'lItiol\8 and 
Starred Questions and Answers. . • 

Answers 959-67 Motioll'for AdjoW'llDlent r. 
l.Tnatarred Quest.inns and Alleged unmannerly and 

Anawel'R. 967-70 rude Treatment by a Bri-
Motion for Adjuurnmnnt reo- ti"h OftlcBr of the Inform. 

Alleged millCon.duct of ation Departmont-Ruled 
Soidiel'lO lit Rujur Paga out of order. . . 
Q8ar Poona-Leave The Industrial Statistios Bill 
refused . . . 970-71 The Agricultw'al Produee 

Shortage of Wheat and . (Grading and Marking) 
WhoRt Flour ill Delhi- Amendment Bill-Tntro. 
Withd1"ll.wn . . 071,1014-33 duoed. . . . 

Me88age from the Council of The Illdian TolIlI CArmy) 
Stato . .. !J71 Amendment Bill-Intra-

Election of Members on tile duced. . 
Standing Committee for Tho Iridian Finam,o Bill.-
the Depart,ment of Com· Disr.U88ion on the motion 
meroa. .. 1172 to ('onsider not concluded 

Election of MBmbe1'8 on the 
Standing Committee for 
the Department of Com· UE8DAY, 17TH MAltCH, Jh2-

'. munioationR.. . . 
Eleotion of Membertl on the 

StaDding Committee for 
Roads .., 

Election of thl! Standing 
Finallce Committoe fer 

972 I' Memher Hwonl .' 
Starrfld Questions and 

RailwaYR . . . 
Election of the Central Ad· 

visory Council for Rail· 
ways . . . . 

The Weekly Holidays BilI-
Preaentation of the Report 
of the Select Co~ttee . 

The Indian Finanol! BIlI-
Di80UBSioll on the motion 

972 

972-·73 

973-76 

975 

to oonsider not ooncluded 975-1014 

TB1Jll8DAY, 12TH MARCH, 1942-
Member Sworn .'. . 1035 

Answers . '. 
Unstarl'8d Qutlllt,ion and 

Answer. . . . 
Short Notice Quest.iOD· and 

Answer. . . . 
Election of Membors to the. 

Standing Cornmittee for 
the D~partment of Com· 
!Derce. . • 

The Cantonm,entB (Amend· 
mont) Hill-Introduoed . 

The Indian Finance Bill-
DillCUMion on the moticm 
t'G cOlI.sider not' conoluded 

114~ 

llU-lI 
1111 

lUIS 

lUl(-l200 

1101 

1201-1~ 

121~11 

1218-18 

1118 

121~17 

121'1-88 

Starred Questions and WEDNBSDAY, 18TH MARCB", 1942--
Answers . . . 

The Indian Financo BiII-
DiSOU8llion on the motion 
to OOll8ider Iloj concluded 

FmDAY, 13TH MABtlH, 1942~ 

Starred Questions and 
Answers . . . 

Stat,eme!ltB laid on the Table 
The Indian Finance Bill-

Disc,ulIBion on the motion 
to consider not concluded 

103s-a8 

1038-88 

1089-90 
10110-93 

109 ...... 114. 

Member Sworn. . . 
Starred QueRtiollB . and 

AnswfJrs . . . 
Statement" laid or' tho Table 
Motion for Adjournment re 

Closing of eortl&in Latrines 
to the Clerks of the Rail· 
way Clearing Acoountll 
OftiofO--Ruled out of order 

EltlCtion of Membel'lJ to tIle 
Standing Finance Com· 
mittee for Railways 

128" 
1269-!Ja 
127~'78 

12'78-'78 

IJ7f1 



WSDJlBSDAlr lsTlI"R('1I1942. 

Bomer Dtlpartmont Decilara-
tion of Expenditure 
ill8ued under the 
Regilltrat.ioR of Foreign-

ii 

PAGIII. 

MONDAY, 23RD MAROH:, 1942-

Members Sworn. "  , 
Starred Questions and 
Answers .  ,  , 

ers Act, ,  ,  , '1279 .. -80 I 
'The Indian Financo BiII-
. DisoUll8ion on the con-
sidoration of ,,1a.ull8l1 not 

U nstarred Questions . and 
'Answers .  ,  . 
Motion for Adjournment rll 
Al1egod Rowdyism bySol-
diel'll at Bareilly-Not 
moved. .  ,  . 

conoluded .... 1280-1328 

~ 8D  19Ta MAaCK, 1942-
Starred QUfl8tionli and 
Anawera .  ,  , 

Unatarred Qupstionll and 
Answers .  ,  , 

Election of Members to the 
IItIanding Committt-e for 
.Roada. ,  ,  . 
Election of Members to the 
Stllonding Committee (or 
the Department of Com-
ID,unicat,iona', ,  ' 

Election of Members to the 
Central Advisory CoullClI 
for Railways. ,  , 
The Industrial Statistic If 

- re~entat on of the 
Report of tho Sele('t Com· 
mittoe , ", ,  , 

• Elt'cltioll of a Memhor for the 
Central ~omm ttoo of the 
'J'u bfJr('uloAiR ASRociatioll. 
of Ir,dia ,  .  .  , 
Election of Membors for the 
Stan.ding Committee for 
tho Dopartment of Labour 
The Indian Finance BiIl-
DiltCussion on tho consider· 
ation of clal11188 not con-
cluded , 

rttmAY, 20TH MAROK, 1942-

Starred QueiltWIl8 an,d 
Anaworll . .. , 

Motion for Adjournment re 
Alleged Rowdyism by Sol-
diers at Bareilly-Post· 
poned, ,  ,  , 
The Indian Financo BiIl-
PBlllI8d 8B ameflded ,  , 

ROKolution re Moratorium'on 
the payment of arrears 
from the Railway Revenues 
-Adopted ,  .  , 
The Agricultural Produce 
(Grading and Marking) 
Amol1dmimt BiII-Pasll6d 
The Iudi.an T.olls (Anny) 
Amonc\ment -- a ~  

Tho Cantonments (Amend· 
ment) BiIl-Pa!\$8d • 
Statement of BUSine88 

1329-33 

1334-36 

1336-37 

)337 

1337 , 

Homo ~partment Declara-
tion 0'. Exemption i88ued 
under the Registration of 
Foreigne1'll AH .  , 
Eleotion of a 1I1lBlim Member 
for the' Standing Commit. 
tee on Pilgrimage to tho 

• e~a  .  .  . '. . 
Election of Members for the 
Standing Committee for 
the Department of Civil 
Defence, ,  ,  , 

DpmanrlB for Supplomentary 
GrantA , 

TUESDAY, 24TH M,u,cli, 1942-
Member Sworn, ,  , 

1338 St'arred Quostions and 
AnBwors ,  ,  , 
Unstarred QuestionR and 
AnAwol's "  ,  . 

1338 Statemonts laid on the Table 
The Motor Vehicles (Amend-
mont) Bill-Presentation 

1338 of the Report of the Select 
Committee ~ ,  . 
The Indian Limitation 
(Amendment) BiIl-Paoed 

1339-89 The Indian Companies 
(Amendment) Bill-PasllOd 
The Muslim Porsonal Law 
(Shariat) Application 
(Amendment) Bill-PRI'aed 

1391-97 The Federal Court (Supple-
mental Powers) Bill-
Passed .'. ,  • 
The Code of Criminal Pro-

1397-98 cedure (Amendment) Bill 
(Amendment of Section ') 

1399-1415 -PlI8I!6d ,  .  • 
The Reciproeity Bill-Post-
poned, .  •  • 
The Delhi Muslim, Wakfs 

1416-24 Bill-Resolution for re-
ference to J'oint Committee 
'-Adopted •  •  • 

1424-·25 The Indian ' SuccoMion 
(Amendment) -Bill-Cir-

1425 oulated. .  . 
The Oode 01 Criminal Pro-

1425-28 codure (Anll:IIldment) Bill 
1426 -Circulated. 

PAGIIB. 

1427 

1427-37' 

1437-39 

1439-40' 

1«0 

1«0 

1«1 

1441-73 

]475 

1415-91 

1491-95 
1495-97 

1497 

1497-11501 

1501--02 

1502-()3 

150a.:-04. 

1504-05 

.,; 1605-0'l 

1507-08 

160B-09 

1509-10 



" iii 

'TUESDAY, 24TH HABOH, 1942-contd. 

The Muslim Personal Law 
(BhaNat) Application 
(Second Amendment) Bill 
-Girt.'Ulated . 

The Usurious LoanB{Amend. 
ment) Bill-Mation not 
moved . 

'The Indian Medical Councit 
(Amendment) Bill-In· 
troduced 

'The Sugar Industry Pro· 
tection) Repealing BiIl-
Introduced 

'The Code of Criminal Pro· 
cedure (Amendment) Bill 
(Amendment 'of Sections 
386 and 539-B)-Intro· 
duced 
ne Indian Tea CCBB Repeal. 
ing Bill-Introduced 

'The Indian States (Protection 
against Disaffection) 
Amendment Bill-Intro· 
duced. 

1511 

1511 

1512 

1512 

11512 

1512 

1513 

WEDNESDAY, 26TH MARoH, 1942-

Member Sworn . 1515 
.starred Questions ' and 
Answers .  .  . 

Unstarred Questions and 
Answerll .  .  . 

Competency of the Indian 
Legislative ABBembly to 
entertain a. Bill relating to 
a certain class of Multi· 
,unit Co·operative So· 
cieties _  .  .  _ 

KCB8&gS8 from the Council 
of State 7. .  . 

Thc Weekly Holidays Bill-
Passed as amended.' . 

The Industria.l Statisties 
Bill-Passed as amended . 

"l'UESDAY, 31ST MAROH, 1942-

Member Sworn . 

Sf:JI.rrcd Que8tions and 
Answers 

Unstarred QU..stiollS an.d 
Answers 

Transferred Starrcd QL\eR-
tions and Answer'S . 

lI'ransforred Unstarred Ques· 
tions and Answers " 

1515-23 

1524-33 

1533-38 

1536 

1536-51 

1551-83 

1585 

1565-81 

1581-93 

1593-97 

1597-1602 

PAGBS. 

TtrESDAY ~ t MAJU,JH 194~on14  

Motiaa. fOr 'Adjoitmment Fe 
PropGSSJII of the British 
War 'Cabinet concerning 
India-Leave refused , 

Election of Members to the 
Standing Committee for 
the Department of 
Labour. .  .  . 

Election 'of a Member to the 
Central Committee of the 
Tuberculoaia Auociation . 
Election of a Member to the 
Standing Conuiaittee on 
Pilgrimage to the Hej... . 
Meaaage from the Council of 
,State .  .  .  • 
S(atement laid on the Table 
Fe Caaea in whioh the 
Lowest Tenders have not 
been accepted by the High 
CommiBBioner for India . 
The Motor Vehicles (Amend· 
ment) Bill-Passed . 

WEDNESDAY, 1ST Al'lUL, 1942-

1802-04, 
1616-17 

1604-05 

1805 

1805 

'1805 

160S-;09 

1610-16 

Members Sworn. 1619 

Starred Questions and 
Answers' 1819-29 

Unstarred Questions and 
Answers 1829-34 

Message from the Council of 
State '1633 

Election of Members to the 
Standing Committee for • 
the Departmept of Civil 
Defenoe .  . 1833 

Resolution ,.6-
ReIeaee of Political Prison. 
ers and Detenus-
Negatived . 1635-56 

The Supply Department 
- ~ ra n 1656-74 

Appointment of a Com. 
mitteeon the Kamaran 
Quarantine . Station-
W itbdtawn. 

THtm8DAY, 2ND Ax'BIL, 1942-

Starred Qucstions and 
AWlWOfS. • 

Short N otico QUest:dtlR and 
Answors . .'. 

Statements laid on the Tablo 

1674-88 

1687-9'& 

169"-95 
1696-98 



- PAGES. 

TavaBDAY, 2ND APRIL, 1942-COfItd. 
Jlotion for Adjournment ,.. 

Alleged misconduct of 
European Soldiers at Bar-
!lath-Disallowed. . 1698-1'700 

Home Department Declar-
ation of Exemption iBBUed 
under the Registration of 
Foreigners Act .. 1 '700 

The Delhi Muslim Walds 
Bill-Nomination - of 
Memben to the Joint 
Committee . • • 1701-02 

The Indian Medical Council 
(Amendment) Bill--Cir-
culated 1702-03 

.. PAO ... 

THURSDAY, 2ND-APBIL, 1942-COMld. 

The Sugar Industry (Pro. 
tection) Repealing Bil'-
Circulated . . • 

The Indian Tea Cess Repeal· 
ing Bill-Motion to refer 
to Select _ Committee-
Negatived 

The Abolition of Whipping 
Bill-lDtzoduced . . 

MelJ88l8 from the Council of 
State -

1708-21 

1721-82 

1'782 

1'7811 



LEGISLATIVE ASSEMBLY 

~  S&A MtJf'CA,194S. 

The Assembly met in the Assembly Chamber of the CounciJ House a* 
Eleven of the Clock, Mr. President (The Honourable Sir Abd11r Rahim) in 
the Chair. 

MEMBER SWOIJ,N. 

Mr. Waman GOpllJ Joshi, M.L.A. (Berar: Non-Muhammadan). 

STARRED QUESTIONS AND ANSWERS. 

(a) ORAL ANSWERS. 

CoMPARTMENTAL OR StTPPLBMBNTARY SYSTEM OJ' EXAMINATIONS IN 

UNIVBB.8ITIBS. 

tllO. • .. Ul91 Muhammad AbdUl Qb&Dl: (a) Will the Honourable 
Member for Education, Health and Lands be pleased to state whether 
there is compartmental or supplementary system of examination in the 
Aligarh, Delhi and the Benares Universities? If 80, in what form? 

(b) Will he also please state if such system of examinations  exists in 
other Universities of India? If so, in which of them, and how does it 
work? 

The Honourable Kr. 5. B.. Barker: (8) and (b). Compartmental or 
Supplementary examinations in BOrne courses are in vogue in all Indian 
Universities including the Aligarh Muslim. BenBres Hindu and Delhi 
Universities. The details are available in the calendars of the respective 
Universities. 

RlDPAIBS OF ANOIENT MONUMENTS IN DEm. 

t261. • .. ulana Zafar .All KbaD.: (a) Will the Horlourable Member for 
Education, Health and Lands be pleased to state if the repairs to the 
ancient monuments in Delhi pre~o  done by the Central Public Works 
Department have now been transferred to th(. Director General of 
Archleology? 

(b) Is it a fact that a portion of the Khairul Manazil mosque at Delhi 
has  recently fallen down, and-that the Moth-ld-Masjid requires immediate 
attention £0 save it from collapse? If so, wilt the Honourable Member 
kindly state the amount spent annually on repairs to each of thest' 
mosques during the last three years? 

(c) Is he also aware that the anment monuments in Delhi'reJlresent 
the Muslim art and culture of more than 1!even centuries, and does he 
know that Muslims are extremely anxious for their safety? 

t Ana .... er to thia g,ulltion laid ~ the table, the qu.tioner being abient. 
( 1811J ) 
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(d) Will he kindl), state if aD"y!qualified angineering ltd is attached to 
. the Director General of Archeology to prepare estimates and supe"iae re-
pairs to the ancient mODument, at Delhi? If not, why has he been allow-
ed to do that work himself by getting tit traniJIerred from the Central Pub-
lic Works Department? 

(e) Will he kindly state if any list ~ appro~e  cont.ractors i. maintlloined 
by the. Central Public Works Department and whether ·any building work 
is entrusted to any contractor who has not previous experience of suoh 
work and whose financial condition is not sound? 

(f) Will he kindly state if the principles udllpted by the Central Public 
Works Department in giving contracts are followed by the Director Gen-
eral cf ArehIlBo.logy? If not, why not? 

The Honourable Ilr. N. B. Sarker: (8) Yes. The Arch!l!Ologica.1 
::juney t.ook over the execut.ion of repairs to protected monuments in 
Delhi from the llublic Works Department in 1938. 

(b) A part of the main entrance to the Khliirul Manzil mosque fell 
down in .January, 1942. It is reported that the conditiOD 01 the Moth-ki-
Masjid is not such as to require imtilediate attention to save it from 
collapse. No repairs to these monuments were carried out during the lust 
three years, 

(c) Yes .. 

(d) There is no qualified engineer on the staff of the Director General 
of Archreology, but estilllates are prepared and repairs "upe"ised by a 
conservation 8ssistunt who is. experienced in such work, under the direction 
of a qualified architect. The execution of repairs was transferred to the 
Director General of Archooology hfCnuse when it WltR decided that his office 
phould not move to Simla but should he permanently located in Delhi. 
it was considered that the work could be supervised by the Director 
General·with the assistance of the staff referred to above. 

(e) The reply to the first. part is in the affirmative and to the second 
in the negative. 

(f) Yes. The seeond part of the question does not arise. 

TJNUJ'ETY OF SHoPS IN NEW DELBl. 

. t282 •• 111'. 'Umar Aly Shah: (a) Will the HonouraQle the Education 
f.\{ember kindly state whether Government have directed. that landlords 
should make fltructures safe so as to protect lives of citizens? 

(b) Are Government aware that shops In New Delhi are left unsafe in 
case disorder prevails? . 

(c) Is it a fact that the New Delhi Municipal Oomnntte$ do not aUo" 
persons to sleep in the shops and these are therefore in danger of being 
burgled, etc.? . 

(d) Are Government aware that the windows, doors and show caees are 
of glass and are quite unguarded? 

. (e) Is it a fact tbat msurance companiea . 6ft' refusing to 'insure such 
shops. even against burg''"'', tbeftor ~~  -..-..... 

'r •. '. 

t Answer to thia qUlllltion laid on the talle, tile queationet beiDg abient. 
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. (f) Will Government lIdndly state bow they intend tQ relieve the 
»hopkeepers? 

The Honourable IIr. N. R. Barker: The infonnation has been called 
for snd a reply will be furnished to the House when it is received., 

OPBNING OF A LANB IN KAROL BAGH, DELHI. 

263. *1Ir. lIuhammad Ashar All: (a) Is the Honourable Member for 
Education Health and Lands8ware that IIosfar' ba.ck &8 1988 " rej>r8l8llta-
tion signed by the .residents of NN Block Naiwala, Karol Bagh, Delhi 
requesting the Chairman, Delhi Improvement Trust, to open, a lane was 
mnde but no action has so far been taken nor the residents have 80 far been 
informed of the fate of that reprnsentation? 
(b) Is he aware that reminder, dated the 14th April, 1989, wherein the 

old subjed lUatter WllS repeated, did not result in any favourable 'cOllsid-
eraj;ion nur nny reply wall received by the signatories? • 
(c) Is he aware that another representation made again did not have 

any response? 
(d) Is he further aware that there have been representations in the year 

1941 but no reply has so far 'been given to the signatories? 
(e) Will he be pleased to consider the desirability of ordering the im-

provement to be carried out by the Trust at an early date by acquirin( 
the land from the lessee who is prepared to give up the land for the pur-
pose? 

The Honourable )[r. N. It. Barker: (a) A representation was made to 
the Delhi m ro ~rnent Trllst Gn the 12th November, 1938, to which a 
rt'pl,v was sent on the Uth Junuary, 193\). 

(b) Yes; Ii further reprt'sentution dated the 14th April, 1989, we.,; 
received by the Trust. but it did llQt disclose any Hew facti!. 

(C) and (d). Betwetn the 14t.b April, 1939, and 13th January, 1942, no 
representation appeorfl to have been received. Another representation 
dated the 13t.h January, 1942, was, however, received and an enquiry was 
held at the site in question on the 9th March, 1942. 

(e) I will consider whether any action in the matter should be taken by 
Government. 

JIr. Kubammad .AIha.r Ali: Tn view of the fact that noreplv hae. been 
received. what action does the Honourable Member propose to take? 

The Honourable JIr.N. R. Barker:' No action is .necessary, because 
there were no new facts elicited. ! The first let.ter was replied to, but to the 
second letter on the same subject no reply wa.s needed. 

LbrD AOQUIRED AND BUILDINGS PURCHASED BY THB DBI.m hlPBOT:aqDn 

TRUST. 

_  •.• Xf. Ku.,.mmtIJ ~ ~  ~  Honoura.ble Member far 
Education, Health and Lands state the partMuiars of lands and buildi.ngS 

.4.2 
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acquired and purchased by the Delhi Improvement Trust and the purposes 
for which each one was purchased or acquirali since the Trust oame into 
existence? 

'1'he JraDourable Ill .•.•. Barker: The time and labour involved iu 
the collection of the information asked for by the Honourable Member will 
not be commensurate with the results. 

CLERKS' QUARTERS TO BB BUILT IN DBJ..III. 

, iii .• JIr •• ubamml4 AUar .ll1: (a) Will the a o~  Secretary please 
ltate the total number of clerks quarters which are proposed to be built 
in Delhi during the next finanoial year and how many of them will be (i) 
unorthodox and (ii) orthodox? 

(b) Is it proposed to build ally 'C' type orthodox quarters this year 8S 
well? If not, why not? 

(c) Is it a fact that it is proposed to build all these qua.rters in Korol 
Bagh on a site for which Government will be l'E.quired to pay a heavy sum 
~ the Delhi Improvement Trust? If 80, why cannot this expenditure be 
avoided by confining the construction within the limits of New Delhi 
Municipal Committee? 
(d) Was any proposal to build officers' bungalows in Karol Bagh area 

ever considered and is it proposed to build officers' bungalows there fIlao? 
U not, what are the rea o~  for this attempted isolation of the olerical staff 
to an area which is situated outside the limits of New Delhi Municipal 
Committee? 

(e) Do Government propose to consider the desirability of confining the 
construction of alI the quarters of clerks and others within the area of New 
Delhi Municipal Committee? If not, why not? 

111'. B. O. Prior: (a.) nnd (b). It has heen decided to construct about 
100 derks' quarters during the next financial  year. These quarters will 
correspond rougbly to . D' typ(' unorthodox clerks quarters but will ~ 

allotted, by priority of arrival Reniority to all classes of clerks who ('..annot 
get the allotment of the existing quarters, whether orthodox or unorthodox. 
(c) Yes; developed sites are not available in New Delhi and owing to 

difficulties in securing material required for development of sitel, 0. 
developed plot of land belonging to the Delhi Improvement Trust near 
Karol Bagh has been purchased from the Trust at the act,ual development 
cost. The possibility of (:onstructing the additional quarters on vaqant 
spaces between the existing quarters in New Delhi was also examined but 
the only area that could be utilised was sufficient only for SO quarters. 

(d) No. I have stated above the reasonl for building the qua.rters out· 
tllide the limits of the New Delhi Municipal Committee: these considera-
tions did not apply to the rer-ent conltruction of officers bungalows. 

(e) Where suitable sites within the area of New Delhi Municipal Com-
mittee are available for the number of quarters proposed they will eertamly 
beUled. . 

PaacU' Lalrlhm' ][aDa Ka1tra: Will the Honourable Member kindly 
. 'tell UI what is the coat lnvolm in the Conatr ~ of the.·l00 '··D" 'type 
quarten? 
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Mr. :IE. O. PrIor: I think it is about. RI. 18 lakhl, but I should like ., 
verify it. 

JIaDdi' TMllbml KaDta llllva: Was the sanotion o! the 8ta~ 
Finance Committee obtained for the purpose of that construction? . 

Mr. E. O. Prior: I think so, but there again I should like to verify it. 

Oft'ICIATINO ALLOWANOES TO JUNIOR READJDlS ACTING AS SBNlOR RBADBRS 

IN THB GOVlDINlIBJr'r OJ!' b"DlA. PBJIISSBS. 

286 •• JIr. ADaIlI& MolLIA Dam: (a) With r~ eren e to his answer to 
1I11starred qllestlion No. 60, asked by Bhai" Parma Nand on the 26th Febru-
arv lQ41, that the matter was under consideration, will tlie Labour Secre-
ta ~ pi case state what has been done in respect of granting ofticiating allow-
ance to Junior Readers required to do Senior lteaders work without any 
remunerlltion when deputation or leave vacancies occur in t a~ cadre in 
the Government of India Presses? 

(b) Is it a fact that in the case of temporary posts of Senior Readers 
created last year in the New Delhi Press, officiating allowance was allowed 
to lower grade Headers officiating in higher grades of Senior Readers? 11 
so. will the Labour Secretary please state if he is prepared to remove the 
anomaly by making the same provision in the case of leave vacanctes and 
deputation posts of the permanent establishment? 

(c) Is he furt,her aware of the fact that in the calle of a recent transfer 
of Il Senior Reader to the Calcutta Press on probation a deputation post in 
the Senior Reader's cadre fell vacant which could not be filled by promo-
tion of a Junior Reader on account of this deficiency in the 'rules? 

(If) III vil'w of the IllIrclships of the .Junior Readers and 1.I1so in view of 
his answer to starred question No. 274, asked by Mr. Satyendra Chandra 
Mitra, on the 30th January, ]929, that the responsibilities of a Reader vary 
Recording to the grade in which he is employed, will the Labour Secretary 
please state if he proposes to make the e e ~ar  provision for the grant 
of (:,ftic;ating allowances to Junior Readers acting as Senior Readers in the 
permanent establishment as well in accordance with Fundamental 
Rule 30? 

Mr. E. O. Prior: (a) and (d). OrderR are nbout to issue under ~  

a reader in the loweI' scale while officiating in a higher scale for B period 
exceeding one month will be eli",ihle to officiating puy under Fundamental 
Rule 30. 

(b) No. The facts are ·that certain temporary posts of readers were 
sanctioned for the New Delhi Press on higher rates of pay to cope with 
increase of work due to war und junior readers were appointed to hold 
thoBe posts substantivelv. No officiation was. therefore. involved. ~ 
latter part of the que8tion does not Arise. 

(c) The vacancy occurred by the t1-atWer of an upper grade re~ er who 
retainecl a lien on his substantive post in the ~e  Delhi Press. The 
vacancy was, therefore, an oftieiating one and ,the promotion of 8 lower 
grade reader to it wa8 not permissible under the existing orders. which a8 
stAted in reply to part (a) above are being revisp.d. 
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01lNft.u.rJBD m o~ AND MIDDLJ: RClIOOL 1 ~ 0 8 lli BALtJ.cmST.Al' • 
28'1. *Kr. B. A. SaUaar B. BIIIk Batt (on behalf of MaulviSyed 

)llU'tuza Sahib Bahadur): (a) Will the Honourable the EducaiiOtl ,)Jem-
ber pleaBe state whether it is a fact that ,there exist in Baluchistan 
Centralised primary and middle school examinations? 

(b ):00 sUl'h ~ am nat on  eXist in the Punjab to whiob Baluchistan 
schools are nffiliated? 

(e) If the answer .to part (b) above be in the negative, will t?e ono~r
able Member please .. tate wh,v this clistinction exists in 'Baluchlstan whICh 
is indeed very bnrkwl\M in eduC'ntion? 

!'be Bonourable Mr. :R. B.. Barker: (n) Yes, 

(b) There is a centralised examination at. t.he end of the Middle StBgf 
in the Punjab but I am not awlU'f! whether the test at the end of the 
primary stage is centralised or not, Inl'identulIy, I may mention that 
Ichools in Baluchistan are npt under the Punjab EduC'.ation Department. 

(c) Does not arillf'!. 

OBDER BBQUIBlNO D ~  TO DISCONTINUE STUDIES AFTER TWO 

CONSBOUTIVE YEARS' }'AILVRE II.'l BALUCHISTAN. 

219. *JIr. B. A. Batbar B. Essak Bait (on behalf of Maulvi Syed 
Murtuza Sahib Bahadur): WilI the Honourllble the Edueation Member 
please state: 

(a) wbetber it is u facL thut UII order' has been issued by the Educa-
tion Department· i1J Baluchistan to the effeot that tbose 
students who remain for two consecutive vears in the !'ame 
doss should not he allowed to continue t ~ r studies; 

(b) whethcr such nn order exisb, anywhere in India; and 

(c) whether it is not a "fllct t.hat under this order Ii pupil who for 
some reason or the-other fllils in his examinations consecu-
tively for two years even in very early stages of his education 
would be. prevented .from. ·acquiring Bny education at all and 
be roreed to remain uneaucated nnd even illiterate for the rest 
of his life? 

The .oaourable Ill. B. B. Barker: (8) Yes. The order was i.'lRued by 
the Central Go\'errullent. on the unanimous rc'commendation of a Provincial 
l;oiuerence of Hl'adm8stFlrll and Hennmistrf'!SRA!l of Seoondary Sahoou. in 
BaluchiRtan. ' 

(b) Similar orders are also in force in oertain oUw.r provinces ••. g .. 
Bibar. the United ro n e~ and ,the Central Province. e.ud Bet'I\l'. 

,. , 

'fa) Not Decessarily., Tht> Superintel1deo.t of EdueRUon. Baluch:Rt.an:, 
hall discretion to permit Ii pupil to be ret"ineG :for,s third YMr in 1Ihe .1Imt! 
cIass)f t~e o '  e a~ n  ~  her-p reta r e~ i'\l ~ e two prevUM.ts ~ear  
o"ing 'to ill,riess 'or other Rufficlent caURP- , .. 
. .....' .\., . . 
.:.,. ~ ~~ ~ .: ' .. ,alE Salt: ~ t ~ a t ,that ~ B,ihllol" and ~~ 
provi'naesmetltioned byH tbe Hono\lrable Memller t.hia onJer' prevaila ~m 
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.1be betimUng,oL...the-:ec1ucatiGnal O6I'8ftI'lor affler-'aome :pt.Yt;leti'lar"examine,;. 
tion? In Madras I kno'Y that it is in t ~ S S. L. ,C. ~~ e t ~~ this 9rder 
4lCItnes into force; , : Iii, tile provinces 'mentirinAd·'bj"tbe' H&outable Mem-
ber is it just like ill a ~ t8n  .! 

The BoILOIU'&ble ..... B. 8&1br: Yet,it i. 81 in Balachiatan. 

Jrr. 'B. A. Sathar ,J!., BIak Sait: With refereure tQ bis reply to part 
-(c), it 'is evident that the Honourable Member himself reaUses that this 
:(loes work rather a 'er e ~  Will he look into this question personally and 
see that some relief is given to Hll these boys. because, as stated in part 
{c), the educat,ion of the boy" is being retarded from the very beginning of 
·theirschool career and something ought to be done? 

'!'he HoILourable Kr. It. B. Sarker: ~ provision ~r relief is already 
there. The Superintendent of Education a a ~ hears what the difficulties 
are, nnd if he is satisfied. he allows the boy to goon ~or a. third ear~ 

. .,' ".. .. 

lIlr. H. A. SaUlar ,1I. Basalt Sait: Is ~ one officer for the whole pro-
viuce? ' 

ft, HOnourabl •• r. If ••• Sarlrer: YeR 

CoLLEGES .AND GmLS' -HIGH ScB.OOLR IN B.ALUCm8'l'.AN. 

,269: *J[r. H. A. S&thar E. BBB&kSa1t: Will the UODourable the 
:Ed iiC'lltiop' Member' please state: ' 

(a) whether there is u single college of any grade in Baluchistan; 
and 

(b) whether there is R single Goverru;nent Girls' HighSchool in 
Bnluc·hil"tllll ? 

The Honourable Mr ••• :&. Sarker: (a) No; ~ the new Government 
lrigher Se('ondary School, which is due to be opened this summer, will 
,-Contain n~rme ate classes. , 

(b) No; but the present programme of educational expansion in BRlu-
-chist8D provides for the Construction" of a new· Gbvel'Jiment· ~ . Mool 
iorgirls,.in Quetta, which ;it, is hoped will be opened in 1943. 

GmLS' HIGH SCHOOLS IN BALUCHISTAN., 

27{). *1I(r. H. A. Sathar H. Bsslk Sait: (a) ~  the ~ono ra e the 
Ed,ucatinn Member please state hO\r many Girls' IDgh Schools exist in 

~ tan whieh ~re run b'y different omm n t ~  

"(b) How mRny Muslim'girls are edueated in these Girls' High Schools? 

(c) Is it ~ fart t a~ last year ~~ order was issued ~ the ~a~ on 
Dt'p1Il'tment 1D Baluch18tan prohiblhn(l the use CA, Uriiu 88 the.: medIUm 
·olll1structioD in these denominational Girls' High SchOol? If sa,' why? 

, . 
'!'he BoDourable Mr. If. B. larkei': (a) Two. 
(b) 178 : ~ r;:. '~'~ ' ,.' '!l.' >,' 

~ ~e ~1  .. ~  ~ e ~~ ~t ~  in, ~  ~~~ ~~ ~ ~~  pa~ t pp 
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~ D  PJmu.ay SoKOOL Ol'P08I'l'. XI"'MU HIcJ. SaaoOL ,IlIQIJlI'I"J!6. .. 

171. *Kr ... .A. 8UUr H. JlII&k8al\: <a> Will the Honourable the' 
EducBtion Member please state whether it is a fact that Government have 
constructed a Primary School in Quetta at a cost of a lakh and half of 
rupeesjUBt QPpOlite the Islamia High oo~ n ,Quetta? 

(b) Are Government aware that to avoid this unhealthy competition, 
tho Jslaunia High School decided to shift their Primary Department from. 
its present location in the High School building and started building a 
DflW Primary School somewhere else? '. 

(c) Is it a fact that Government later announced that they would 
IOt'ate their Pi shin High School in the Primary School building at Quetta?' 

(d) Are Oovernment aware that the Islamia High School is the only 
High School managed by Muslims in Baluchistan? 

The BoDOurable Mr. H. B. Barker: (a) Yes. 

(b) The Islamia High School have commenced building a new Primary 
Department on a difJerent site. Their motives for doing so are not known. 

(C) Yes; but the High School classes have been housed in the Primary 
School building as a purely temporary mensure, because the Higher-
Secondary School building is not yet quite ready for occupation. They 
will, it is hoped, be moved to the new building within the next three 
months. I may add that the School was in Quetta before the earthquake-
of 1935 and was transferred to Pishin as a temporary expedient. 

(d) Yes. 

Xl. B. A. Satbar H .• saIE Sut: Why should it not continue at 
Pishin, until the new building h'l ready? 

fte Honourable JIr. H. B. Barker: There was a primary school build-
ing at Quetta. When the Government have got their own school building. 
which could house the high classes temporarily, it was transferred. 

1Ir ... A. Batbar H. JlIIak Salt: 'l'he Honourable Member haa not. 
understood me. This Pishin schonl was there already. It was suddenly 
transferred to the Quetta Primary School building. I ask why. It could 
have continued there. 

fte Honourable Mr ... , :I.. Sarker: Because the Primary school huild-
ing is there. So, it was transferred as a. temporary expedient to the 
Primary school. It will have to be transferred to the new building this.. 
year. 

Kr. H. A. SatIl&r :1[ ••• I8k Salt: What I stated was that the aebool 
did continue there in Pishin. It has now been transferred to Quetta. Why 
this temporary transfer for a few days '} 

fte BaDourabIe JIr. ". B. Barker: For administrative convenience. 

-Kr. II. A. la.tIIR H. JlIMII: Ialt: That leads to unhealthy. om e~ ~D  
between the two schools. Was that taken into consideration?' -, _..t'l 



STAJUUU) QUBSTIONS AND AW8W_8 16JS 

ft, JIoDoarabIeKr ••••• Bar_: There was nooompetition bec&?, 
there was an enrolment of 65 out of which two came from the Ia1amia High 
HchooJ. 

, 
OUD UQUDUliG CLOSING D ~  OW IlIa ScHOOL ~  0 .. PaIVA.'" 

HIGU ScHOOLS IN QUEt'l'A.. 
i ' 

272. *Jrr. B. A. Sathar B. Zaak Salt: Will the Honourable the-
Education Member please state: 

(8) whether it is a fact that an order was served on all the p~ a~  
maD ~ e  High Schools in Quetta t.o close down their Hlgb 
Scbool classes; 

(b) whether this order has been temporarily set a~ ~e for one year 
due to very strong protest from all communities; and 

(c) if the answer to part (a) above be in the a rm~t e  will ~ e
Honourable Member be pleased to state the pollcy n~er m  
this order? 

TAt Boaourable Mr ••• B. Sarker: (a) Government reeogniti.>n anci 
rnnt~ 1-a  for High Classes, which had been extended to denominational 
High Schools as a temporary measure aftel' the earthquake of 1936, were-
ordered to be discontinued with effect from April, 1942., when the GoT-
ernruent Higher Secondary School was expected to be opened in the neW' 
building at Quetta. 

(b) The applicution of this order has been postponed for one year 
because the Government High School building is not yet ready for occupa-
tion. 

(c) There are not enough students in Quetta who proceed to higher 
education. to jU8tify five high schools in that town. The propoaal to con-
centrate high school classes in the Government Higher Secondary Schoo) 
at Quetta has for its object the avoidance of unnecessary duplication oC 
higher classes and consequent waste of public ~one  It is also oonsidered 
thnt the adoption of this proposal would make, it possible to provide in the-
Government School a better type of education with varied courses of study .. 
which it would not be possible to do if the limited number of students read-
ing in the higher classes were distributed among a number of schools. 

Mr. K. A.. S&thar ·K. J:uak Sut: With reference to clause (c), would 
not the waste of money have been saved by ,the Government. by not under-
taking this school building. rather than .closing five other ,schools? 

'rile JIODourloble Mr.· •••• ,Barker: Thera aranot suflicienllstudents fer 
five different schools. 

Mr. B. A. S&th&r B. I1I8&k Salt: Then why have it? That money 
could a ~ been u,tilised for furthering primary, education. 

TILe BoDoarable Iir. 111'. B. BariE.: rr,te proposal is to ~ e a good e ~
cation in a central High Sohool whioh it is not possible for private schools_ 



RBOBUlTIIENT 01' CBBTAIN RTUlI' I'OB W.4& TBCBlflCAL Ta&INUfa m ~ 

'II. JIaaht Sye4 K1I11ua Sahib 'B&ba4ur: (a)WiU the Labour ~  
retary please state what is the method of recruitment of the following 
categOriea of staff in the War Technioal -Training Scheme .-(i) Chief 
Instructors, (ii) Assistant Chief Instructors, (iii) n ~ t0r8  and (iv.) 
Learner-instructors ? 

(b) What are the muumum educational and fiechnical qualifications 
required of the candidates referred to in part <a) aboye? 

(c) What is the ratio of communal representation. observed in t.he 
recruitment to the categories of staff referred to in part (a) above? Will 
the Labour Secretary please lay on the table a statement containing the 
following information regarding the War Technical Training Scheme of 
'ihe Government of India :-(i) the name of the Head of the Technioal 
Training Scheme, (ii) the centres of the Scheme all over n a~ (iii) the 
number of Chief Inst1'ucf;f)rs and other staff employed ·in eaon eeatre, 
(1'9') the number of trainoelS being !.lent, out from eaeh oentre, and (v) the 
tetdtnical and educational qualification of the staff employed at the 
'Wrious centres and the rates of pay given? 

(d) Is it a fact thRt there are three Sikh Assistant Chief Instruotors, 
h·o Hindu Assistant Chief Instructors 8J,d only one Muslim who has 
recently been promoted thereto? If so, why? If. not, what are the facts 
and the reaaclDs thereof? . 

, (e) What st.eps have Government taken to enBure a suffioient number 
of Muslims.getting their Rhare of .. bese posta? If none, why? What 
-do the)· propose -to do now to redress these communal inequalitiE's? 

Jb'. H. O. PrIor: (8) There are only three a~ e  of Instructol'-8pe-
-eialist Instructors, Supervil!or Instructor!! and Mistry ~8tr o tora  .Then 
Bre a ~1  training c1asses at' certaiu (,pntref! for candidates for the· •• cond 
and third classes. The Specialist lnstructors are British and were .recruited 
from the United Kingdom throu!!"h the Ministry of Labour from among 
InstnlCtors at English Training Centres, At one. centre the SpeciJlist 
Instructors have been given the designation of Chief lnstructors i\nd:' the 
'Supe1'Visor Instructors the title of Assistnnt Chief Instructors. 8upervisor 
'and Mistry Instl'\Jctors are recruited by the Heads of Training Centres 
usually by advertisement in the press. Where difficulty is experienced in 
obtaining .uitableblen, the Regional InlpeGtot 8 ~on 1  ' D4~ be"c,an-
not help, men are conscripted from industry under NOflion ''lO'!Of the 
National Service (Technical Personnel) Ordinanoe, l{M(), through the agency 
of ~at ona ~ er'r e :Labour Tribun_ls. ~' ;,t' ~ :. ..... 

(b) The a ~at ~ n  reQuired of Supervisor and Mistry Instructors 
a~ ~~o~ in, ~e tatem~~t laid qp the table:.'. ~~ ~~ ~ ~~ te  
.! .,' ... '" '1. , .. , .. ' ',,, .( 1524:)' 1';1"., .•.. j,i ,r.·,,"·.· 
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for training as Instructors are also expected to have these qualification., 
but owing to the shortage,of .kiJled perBOlUlel it baa not .eulound possible 
to inaiston t e~ in the case either of perSon.s appointed as Instructors or 
of those accepted 8S lDstructor tramee8. 

(c) No ratio of communal representat.ion is ob£te1"ved in the reeruitment 
of n ~tr tor  The replies to the aecpnd part of·this quelJtion are .s 
follows:- ' 

(i) There is no" Head of the .Technical Training Scheme". The 
Scheme is run -directly by the Labour De,.part.ment of . the 
Government of India. 

(ii) A booklet* containing particulars of the 811 Technical Training 
Centres is laid on the table. 

(iii). (iv) and (v). The collection of this inf<?"Dation would ~ o e 
an expenditure of time Bnd labour which in present circum-
t'ltances could not be justified. The total number of traineea 
who have so far passed out from Training Centres is 4,872. 

(d) In the Rbsence of the name of the Centre, it is not possible to reply 
to this question. 

(e) It lIaa not been necessary to take any steps. There is an acute 
shortage of Instructors and If any orders were issued· regarding communal 
representation, it would interfere seriously with the progress 'Of the Scheme 
and the war effort. If Honourable Member is aware of any suitable personl, 
will he pass their names to this Department. 

GOVERNMENT OF INDIA. 

DZPARTJlItNT OJ' LABOUR. 

Technical !training ScAe",e. 

I. Superior Inltrwctor •. 

(a) Pay Rs. 75-200 per month according to ,qnalitioatiou and exper ..... 

(h) Candidates mUIt,-

(1) havepasaed the matriculation or. equivrJent l!J:amiution; 

(a)' hElve completed a COIU'IIe of inlt.ruction at. au engineering coIleie .,.. tecQiaal 
~ t ~~t D ;  . . , 

(3) ba". 1,",1f an appnuticeship in the trade 'aDd have had lubMquent.pnetiaaJ 
esperieDCI;' . ',.1 

(4) be able to read and work accurately to i .. :.m,.·j .....". 
(5}be 'DOt leu ;t.ban 26 year, of· .,.:! 

.periaDce ·m. tBabhiDg will tie an addit.ioDal quliflaat.ioa. . .: 
. , ./. 

···.ot"iirinted , .. ·t.heae debatel; ht. :obe CGpy"1lu baim .,.cM·in tbe'Ubra'1 of U. 
Hou18.-Btl. of D. '. ;  - ~ . " 



1_ 
II. liuer, raten.eeor •. 
(a) Pa1 a.. ~100 _rdiDg to qaalificatiODI ad ezpwieDee .. 
(b) CaDdidatee mUI" have Hrved aD appreutiouhip in the trade aDd hav. bad 5 

1"1'1 Iublequent. practical experience. They man alIO be nl_ 

(1) to read anJ wriMj 

(2) to read and work to drawings; ad 

(3) to 1114! mealDring inilrumentl. 

A knowledge of Baglilh will be an additional Qualification. 

III. • ... n candidatea will be required to undergo a practical teat before appointment. 

J.4UNCTIONS OF NATIONAL LABOUR TRIBUNALS. 

7 .... 11191 SJed J[unUA Sahib Bahadar: (a) Will the Labour See· 
retary please .tate what are the functions of the National I.abour Tribu· 
nals? 

(b) Will he please throw light on the activities of the Punjab aud 
North.West Frontier Labour Tribunal in respect of the Muslim and non-
Muslim Technical Stat! who left the employment of Moghulpura a a~ 

Workshop, Lahore? Was an:" differential treatment meted out to 
Muslims and non·Muslims? -If so, why and with what result? If not, 
what are the facts? • 

Ill. JI. O. Prior: (a) The function of National ~ r e Labour r ~
na,1s is to control the employment and distrihution of skilled and semi· 
s16lled labour aQd ensure that it is used as effertively as possible in the 
prosecution of the war. 

(b) Government have no reason to suppose that the Muslim lahour 
referred to is being treated in any way differently from other communities. 

RECRUITMENT OF TECHNICAL Sou"," OF l'HE DELHI POLYTECHNIC' HIGH 
ScHOOL. 

17. Jla1l1vi Syed J[urtUD Sahib B&hadar: (a) Will th., Honourable 
the Education Member please state what is the method of recruitment 
to the technical staff of the Delhi Polytechnic High School and what 
are the minimum educational and technicnl qualifications presorib('d for 
the candidates in rewpect of the following categories of t-he stat! :-(i) 
Instruotors in Wood Work and AssistRntR to the In.tructor, (ii) Instruo-
toOr in General Engineering Bnd Workshop Practice Bnd Assistant to the 
Ill8truotor, (iii) Teacher.in-charge of the Technical High Schoo), (iv) 
Heads of the four Technical Departments of the Technie'aJ High School. 
and (v) Head Clerk and oiher clerks? 

(b) What is the communal ratio observed in recruibnentto the cate-
flOrles of staB referred to in part (a) above? Ie it the Punjab"ratio til 
80 per cent. or the all-IndiB 1'8~ o of. 25 per cent. ~ regarcl-to-;MtMlime-? 
Whiat are tbe reaaooe for obaervhlg either of the ra'lua? H ••• they -been 
reached in all CaBes? If not, why not? ---:.\ 
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-'(c) Will the Honoumble Member please lay on the table a statement 
in respect of both temporary and permanent personnel containing th. 
Dames; posts held, date of appointment to that post, previous eIQPloy-
ment, if any, date of promotion, and the technical and educational 
qualifioations pOl8essed by the incumbents of the posts referred to in 
part (a) above? 

'1'he BoAoar&bIe Mr. 11'. L Barker: (a) The Delhi Polytechnic consist. 
of a Technical High School and four senior Vocational Departments. The 
Principal and Vice· Principal have been appointed by the Government of 
India in consultation with the Federal Public Service Commission end the 
staff of the Commerce Department has been taken over from the Govern-
ment Commercial Institute, Delhi, which has been absorbed into the Poly-
technic. All other appointments have been made by the Principal 'after 
advertising the vacancies in leading papers. The minimum qualifications 
prescribed for the categories of staff referred to by the Honourable Member 
are given below: 

(i) Inatructol'll in Wood Work 

(is) Aaeiatant to (i) above . 

Specialist in wood work po-mg diploma 
of recopiEd iDStitution. 

Practical ~enoe in wood work. 

(iii) Instructor in General Engineering Specialist in General Engineering aod Work-
and Workahop Practice. shop Practioe ""....mg diploma of .... 

cogniaed institution. 

('v) Auistant to ~  above. 

(t.) ea er- n-C a~ d"f the Technieal 
High Sehool. 

(ot) Heads of Technical Departments . 

(m) Head Clerk and other clerka . 

Engineering and W orkahop Practioe. 

This is not a eeparate appoiJltment. One of 
the lI8Ilior teachers of the Technical 
High School has be. appointed to hold 
immediate charge of the, High School for 
administrative oonvenienoe. 

Of the four Senior Vocational Departmenu 
of the Polytechnic, two are rn&IUIpd by 
the Principal and the Vice-Principal; 
a third is in the ~ of a senior teacher 
of the Technical High School aDd no 
88p&r&te Heads of Departments have be. 
appointed for th8118 three Departments. 
The fourth is the Commerce Department 
-and its Head was traMferred from the old 
Government Commercial Institute, Delhi. 

PB.Blling the Matriculation . Eum,ination and 
experience of oftloe work.j 

(b) The percentage laid down for the recruitment of Muslims' is the all· 
India ratio of 25 per cent.,  as the Delhi Polytechnic is an all-India Institu-
tiondirectly under the oon~  of the Government of India. The percentage 
is calculated for the staff as a whole and not for each Department. The 
proportion of Muslims is aC~ 1a  in exceJs of , the prescribed minimum 

(c) A ta~ent is attached. 
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'[25TB MABeB, 1942:. 

PAUCITY 01' MUSLIMS IN THE DBLRl POLYTEOIDfIO HIGB ScHOOL. 

;J.8. Jra1llYl BJId, Kanaa SaIdb Babad1Ir: (a) Will the Honourable· 
the. oa~D Member please state if it i& a fact tha.t the Heada of' 
three out o~ flbe four Departments of the Delhi. PJ)lytechnic HigJl Bohool 
are, Don-ltluiIims? If ao, why? " 

,:(b) Is it a fact that of the four members of the CoJDmeroe Depart-
ment of the' Technical High School 110ne iii a Muslim? 

(0) Is it' a fact-_ that the -staB comprising o£twelve "teachets in the-
Applied Science :o..partment 'of the Technical High School cOllta.ins not 
a single Muslim? ",. 'to ~ -
(d) If the replies to parts {a.), (b) and (c) above be fa the aftirmative, 

what are the 1'8a80os:for this apparent absence of Muslims from the mott 
important posts in t!iis premier industrial Govemment n t t t on~ 

(e) Have any ateps been taken to secure ~ ' t~ adequate 
te ~ a  qualifications to fill the posts? If not, why no\? 

!be Hono1Ir&bl.Xr ••.•• Bilker: (r\) ~o  one separate pOst 
of Head of Department hilS so fllr been filled. He is a non-Muslim. The 
attention of the Honourable Member is invited to item (vi) of the reply 
given to pun {a) of his IIIl!'tUlTt·rl !)u:·!-tio'l ~o  'i'i. 

(b) Yes. 

(c) Yes. The staff of this Department on ~t  of part-timo workeN 
who work in an honorary capacity or receive a nominal remunera.tion. 

(d) and (e). The attention of the Honourable Member is invited to the, 
reply given to part (b) of his ~tarre  question No. 77. 

MEDIUM 01' ~ C  ETC., IN THE DELHI POLYTECHNIC HIGH ScHOOL. 

79. Jraulvi Bred Kanua SahIb Bahaclur: (a) Will the Honourable 
the Education Member please state what is the mediUm ef instruction 
in technical subjects at the early stage, the middle stage ~ and the advanced 
stage -in the Delhi Polytechnic High School? 

(b) What aTe the. e ~at on  . and technical qualifications of t o~e 
reB'ponsible for impartmg mstructIons to the students at each stage lD 
Wood Work and General Engineering? 
(c) Does the Vice-Principal of the Delhi Polytechnic do any teaching 

work in technical subjects? If so, \Vha t? If not, why not? 

(d) Is it a fact that the Vice-Principal has delegated  his teaching 
work to a noti-Muslim :official who was not selected at the interview a~  

selection made on the 2nd May, 1941? 

(8) What other can?idatea. were .Releote? as a result of t~t inter-
view? Will the Education Member give tliell' names, commumty, posts 
to wl1ich appointed, and present pOsts held by each,: t te n ~ 

qualiftcationa ~o e e  by them? 

'l'iae JIoIlo8nble :Hr ••• ~ Barker: (a) ,The "echoical HighSchool 1& 
divided into lower and upper stages. The medium of instruction is Hindu-
stani in the .'lower aDd English, with e ~ t D in lBnduataai whe!e 
nece8881'Y, in the upper. 
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(b) The attention of the Honourable Member is n~ to ;the' ~te  

.ent ~ e  in ",ply ~p~ (Q) of·bis UDStarred question No. ,77. 

(c) Yes: The Vice-Principal 'te ~e ~p~ee D  ~ n  .bi ~e 
Technical High School . lind . <J.enei'81 "Engl11eetiJjg w the SeDlor Eng10eenng 
Department. He per ~8 t~ ;tesehing Of al1 other Engiill!lering Jubjeete 
and is 8}«0 responJible for the I eonduct of eveliDtg ~88e ~ ,'" '  ' 

(d) No. ,With the etltllbiisblDent of the Senior .Vocational Depai';t-
ments, the Vice-Principal had to ta e~p te~ n  work"for the ,c.>:YtlniQg 
classes. He had also to undertake more administrative work. The Prin-
cipal therefore refieyed him of part of pis teaching work during the day ~  
appointing a pe.ri-titne· worker on B tem.pomrj balds. Other teaching dutieS 
have since been added to this poet and a full-time teacher has been 
appointed after duly advertising the vacancY. I, 

(e). e a~tent ono  the aono ra ~  ~e~~r }s n te~ to eqtries 3 to 
23. ~  26, .31 and 32 of ~e ~atement  referredtQ 10 the reply to,pBl't (c;l) of 
his unstarred. question No. 77.. 

SUl'EBVISION OF TECHNICAL INSTRUCTION IN THB DEw TECHNIOAL ,HIGH 
oo~  ' 

88. JlaUlYi. SyecI ,IhnuaSIldt BaIIadar: (.) Will' the Honourable 
the Education Member please stat·e who supervises the technical instruc-
tion in the Technical High School? 

(b) What are the technical qualifications of the head teacher of. ~ e 

Technical·High School? If ~ has no technical ~ at r  why h,. 
he been put in charge of the 'teehnicnl High Sch()()l? . 

'i'b.e KOIlO1lr&ble .r. l!I'. It. Barker: (a.) The PrinQipal himleU'super-
vises t.he technical instruction. ' 

, (b) ODe of the .. swor teachers of the Technical!High School has been 
placed in immeUiate charge of the School for the -sake of administrative 
convenience. He works under the general supervision of the Principal and. 
this part-of his work does not call for any special t.echnical 81 t~at on  . ' 

"L: 

COMPETENCY OF THE INDIAN LEGISLATIVE ASSEMBLY 'TO 
ENTERTAIN A BILL RELATING TO A C~  CLASS, OF 
. MUI .. TI. UNrl' C ~  SOCIETIES. . .. 

. Irr. Prealdeat (The' Honourable .Sir AbdtU' BahirtI): ,On ~ 17th 
February, 1~2  ~ ruled t a~ the question raised by' Mr. K. C_ . Neogy, 
whethEll' . the IndIan LegIslative Assembly was ®",petlentto entertain a 
legislative proposal in the form of a Bill relating: to .'. certain class' of 
multi-unIt c6-operntive societies..",Waa not onewhiohcould beprdperly 
~a t with by tb.e Chair on ~ po n~  wder n~ e  I think, how-
e ~r •. that I o ~t to ~ate my reasons mOl'. e fully,.in .support of this ctm. 
clUsion, as it is ontr~ ~tot ~ prf,Qtice. whlQh ' ~ eno prevailed in 
this AsseDlbly, t ~~ t IS ~ a t tG say hQw: it originated, && I am not 
~ ore o  any ~~~  r?J.ing on. ,the a1 eo~  . Ita origin could not be 
Imputed t? anytl'ung! ;1D-Bntisli, r ~men~r  p~t e  for· no question of 
t ~ e 'a~ e om ete~ ~ o t e ~ ,;Fu1iam8Bt in ..aJiT matter can 
arise, ~ It ~rt a ~~ o~  n ~~te  a ~m n  ·;authOrltY acquired 
through aS96Milon over a long penod of years supported by the will of the' 
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-[Mr. President.] 
people. However the practice arose, it has now beeottle incumbent oil 
the Chair to reconaider t.be entire pitien, having in regard the BOheme 
of the Act of 1985 pmporting to create autoq,omoua pl'Ovinoes withtbe 
legislative spheres of the Cent.ral and the Provincial Legislatures, deft-
nitely demarcaf;ed in Lists I, II and m and the. eatabliahment of the 
Federal Court for obtaining authoritative decisions 0n questions relating to 
tb$ proper interpretation of the Act, 8B a.!e'Cting the extent of the authority 
of. the Central· and Provincial Legislatures. 

Anyone, who bas the least conception of the difficulties and com-
plexities involved in determiniDg ~e enet Ift)()pe and liJpitations of the 
various subjects ~t ere  in these Lists, will realise that &\lch a function 
can be best discharged by learned judges sitting in a court of law after 
hearing the arguments of learned lawyers and tllking into considerrdinn 
previous decisions in analogous eases. If the President of ~ e Aaaembly 
were to attempt to discharge such duties himself, he would find that the 
Assembly could not be turned into a court of law for such time as would 
be necessary for the purpose, without serious detriment to the pr ~' e8  

of public business. Such a state of things, it may be presumed, could 
not have been contemplated by those responsible for the framing of the 
Rules and Standing' Orders for regulating the oonduct of the buaineaa of 
the Legialature. 

Rule 15, which lays down that a President shall decide all poin.t. of 
orde1' as they arise and that his decision shall be final. also says that while 
a Member may, at any time, submit a point of order, he shan confine 
himself to stating the point. Thill Iimit.ation might well he t.nken to 
suggest that the questions that may be rai8ed on a point of order could not 
have been intended to include important questions of lAW of a far-reach-
ing character relating to the interpretation of 4:he Government of India Act. 
The President's responsibility, in fact. is to see that the bUsin8B8 of the 
House is conducted in an orderl! manner and in accordance with the 
Rules and Standing Orders and that if Bny Member thinks that the p1'O-
ceedings are not being 80 conducted in any respect, he is given the right 
to draw t'he attention of the Chair to the matter on a point of order nnd 
obtain his ruling as promptlJ 6S possible so that the proceedings may go 
on without further difficulty. 

But it is the sole privilege and dut.y of the Hou8e to decide every 
"question" t,hat arises on a motion moved by a Member. In the case of 
a Bill an motions, including amendments relating thereto, from the stage 
of introduction until it, is ultimately adopted or rejected have to be 
decided upon by the House on questions put by the Chair, the duty of 
the Chair. generally speAking. being to exclude from the consideration of 
the House all matters which are irrelevant or beyond the scope of the 
motion' under con8ideration or which should not be introduced or admit-
ted because the requirements of any especial procedure prescribed in the 
GovemDlemt of India A'ct Or the Rules and Standing Orden of the 
Assembly a~enot  been romplied wii·h. Rule] 7 A indeed emphasillleFl that 
the President Khall not refuse to put or delay tbe putting of the question 
~n .uch a,motion. that is,R motion relating to a Bill, unle!:s the putting 
of . ~ 1  ques$ion .. expressly 'prohibited or directlv precluded by any 
provision af the Government of India· Act. the 1\,11e8 or the Standing 
Orders. . 



CJ8I1PEDJrOY: OJ' '!'HE INDIAN LBG18,LATIVB ~ 8  '1'0 ENTERTAIN A 1135 
BILL aBLATING TO A  CBRTAIN OLASS 01' IlULTI-mnT CO-OPBaA'nVB 

800IBTDl8 

The questions that have to be put by the Chair at the different stages 
of a Bill for its disposal are familiar to every Member -.nd all those 
questions are decided by the Members voting "Aye" 'or ."No". ~ e 
Chair has novowe in the matter ~ ept that when there IS aoequahty 
of votes he is tCJ give his cRl>ting vote. ThE: MelJ1b"rli vote ~ way c)r the 
other for any reasons that appeal to them beRt and have not to assign 
any reason for their votes. 

Section 100 of the Government of India Act, 1935, lays down that tbf\ 
Legislative Assembly has not the power to make laws with reference to 
certain subjects. There can be no doubt that this warning is addressed 
to the Assembly which has the power to make laws under the Govern-
ment of India Act, and not to the President who has no such power. If 
it were otherwise, it would mean that the occupant of the Chair for the 
time being', whether he be the President or the Deputy President or a 
Chairman, has the authority to lay down finally that the ABlIembly may 
make certain laws and may not make certain other laws which prima facie 
is an untenable proposition. Supposing the Chair's decision be against a 
particular legislative proposal, not only will the Assembly  be debarred al-
together from considering it but even the Federal Court would not be 
in a position to interfere. On the other hand. if the Assembly itself 
rejet'ts R Bill on whatever ground, it will be open to the Government or 
n non-official Member, as the case may be, to approach the Assembly again 
in the matter subject to fulfilment of the conditions laid down in that be-
half by the Rules and ~tan n  Orders. 

Now let us look at the position from a practical point of view. So far 
ali Govldrnment measures, which form the bulk and the most important 
part of the legislative business which the AS!lembly has to deal with, are 
concenled. the Assembly would naturally rely upon the Government not 
to put fOTWftrd a Rm or Rn amendment \lnless their Law Officen; were 
satisfied that the Assembly wail 'CompC'tent to make such 8 law. In the 
case of a non-official Bill or amendment, though there may be no !Ouch--
guarantee, there will always be the Law Officers of the Government Rnd 
other lawyers to advise the House whether a certain legislative propmlal 
il'l ot' is not within the competence of the I.egislative Assembly. The 
President, if he thinks fit, may also under Standing Order 82. addres9 
the Assembly on the subject in order to help the House in its deliberations 
but whatever views he may 80 choose to express will not be binding on the 
Rouse not being a decision on a point of order under Rule 15 

I may mention that on inquiry m",de from Canada and Aul!WtruJia. (vide 
Legislative Asaembly Debates, 26th February, HJ88, pagel> 1157-59) it 
appe.ared that the Bpeakel8 of ,those Legislatures do entertain questions of 
conlpetence on a point of order and give their rulings but it is competent 
for the House to dissent from the Speaker's ruling. Our rules" however, 
do not admit of dissent by the House from a ruling of t~e phair and the 
practice in this ~nne t on as prevalent in the Cattadian<and ~ 

Legislatures is, therefore, unsuited to the Indian Legislative A.sstmlb1y. 

1Ir •••• ~ 10000(NominBted Non-Official): May I suggest, Sir, that 
this ruling may be circulated beeauee it will be printed in the proceed-
ings very late, and it win 110t be available for our guidance immediately? 
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1Ir. Prelidem (The Honourable Sir Abdur Il.ahim): It will be priDieJ 
in the proceedings of the HoUle in the ordinary course. 

MESSAGES FROM THE COUNCIL 0'1' STATE • 

......, 01 1M Alllmlllr: Sir. the following two Meaaagea have 
been received from the Council of State. The first Is as followa: 
"Sir, I am directed to inform you that the Council of State ate ita meet.ing held 

on the 94th March, 1942, agreed without. any amlllldment to ebe following Billl, 
which wert> palled by the Legislative A_mbly at ita meeLing held ou the 20th March, 
1942, namely: 

1. A Bill to fix the duty on &all. manufactured in, or imported by land into, 
certain part. of Briti.h India, to vary thl' rate of the excise duty on 
motor .pirit leviable under the Motor Spirit (Duties) Act, 1917, to vary 
the rate of the excile duty on keroeeae leviable UDder l18Ct.ion 5 of the 
Indian Finance Act, 1922, to ve.ry the rate of the excise duty on ailver 
leviable under the Silver (Excise Duty) Act, 1930, to levy cultomll 
duties in addition to the duti811 of customs leviable under tht' Indian 
Tariff Act. 19M, to flx maximum rates of POlt8R8 under tht' Indian 
Poat Office Act, 11118, to fix rat.el of i1)Come-tax and luper.tax 
and to continue the charge and levy of eXCl!1\8 profitR tax and fix the 
rate at which exCe8I profits tax shan bt'charged; 

2. A Bill to amend tbe AgricultW'al ProduCt' (Grading anrl Marking) Act, 
1937 ; 

3. A Bill further to amend the Indian Tolls (Army) Act, 1901." 

The second Me!;98ge runs 811 follows: 

"Sir, I am directed to inform you that t.hl' Mel8age from t·he ~ at e Auem· 
bly to the Council of Statl' dl!lliring their con('url't'nCt! in the Re801ohon recommend-
ing that thl' Bill to provide for the bf!tt.er administration of Mualim Wakf. in 
tha Province of Delhi he referred to a Joint Committ.ee of the Council of State and 
of the Legislative Al8embly and that the Joint Comrnitt.ee do consist of 18 membe,., 
Willi considered by the Council of Stat.e at their meetinlt held on tht' 25th March, 
1942. and that the Re80lution wal conC1U'Nd in by the Council. 
2. I am a180 to infonn you that the following Member. of thl' Council of State 

have been nominated to serve on that Committee, namely: 
11) The Honourable Malik Sir Feroz Khan Noon, 
(2) The Honourable Mr. E. Conran·Smith, 
(3) The Honourable Saiyad Mohamed Pad,bah Sahib Bebadur, 
(4) The Bouoorable IIIr. Abdool BAzak Hajee Abdool Sut.tar, 

(5) The Honourable Sirdar Sahib Sir Sulemau CaBBum Haji Mitha, 
~  The Hon01lrable Khan Bahadur Alii Buklh Mohamed Huain, 
(7) The Honourable Haji Byed Mohamed HuuiD, 
(8) The HODODrablo Sir Mohammad Yakub, 

(9) The Hononrable Mr. H.,..ain Imam." 

t" 

THE WEEKLY HOLIDAYS BILL . 

•• B.O ... (Labour Secretary):Bir, I move: 
• :, -' ~ ~ t ~ • 

"That ,.the BjUto . .proride for the lI1aatq( ~17 ~1' .to ~~ ~a 
til Shapl, COIIImercial 'Iita!llilhiDaDtI, reBtaurallts and tliHWi, ,... rIpON..! 11, t~ 
Select GelDmittee, he taIren iDtO on er t o1t ~' " I' ';; "" ..,' • 

It i8 not neceslaryfor me to8p~ .. t e.D1 ~t ~  ~  the 
,epon ,of the, Select Con n ~  ~~ ~'  ~~ e t pf0P0M4 Ii,y tP 
8-. Co~~ is the, oxqwaiQD ,pi. o D~  e ta~ ~  ~  ~ 



i"" 

'~ ope of the Bill. I foreshadowed, when I moved. t~ t  ~  Bill be re ~
.red to the Select Committee, that. we would recommend to the Select 
·Committee that commeroial establishment'] "'bould be excluded hom me 
·acop8 of the Bill. The reason why we did so was that our ntent ~n bad 
been that commercial establishments should be closed on one day In the 
week. That would have been possible to enforce, but, at the same time; 
we were quite satisfied that in the present war conditions it was no~ POB-
siblt" to require commercial establishments to be closed on one day lD t ~ 
week and that all that it would be possible to do would be to require that 
clerical persons employed in such commercial establishments shoul8 have 
.a weekly holiday. That is what is provided in the Bengal and Bombay 
Act!;. But in Bombay it is necessary now for the Bombay Government 
to grant very large number of exemptions from that clause. I have 8 
large number of them here with me and I can refer Honourable Members 
to them. We do not think it is advisable, at this stage, to introduce B 
provision giving power to the Provincial Governments to provide by notifica-
tion. that there should be weekly holidays fot people in commercial estab-
lishments, if they have to issue at once by notification exemptions from 
that, order. At tbe same time, we are quite prepared to accept tbe view 
put forward by the Select Committee that immediately on the ~on 0n 

of the war we should . take stePf' to extend the Act to commercial 
esto blishments. 

'fhe further amendment proposed is non-specification of the clay on 
which the shops are to be closed. This, I think, needs very little explana. 
tion at this stage. Further, we have made a rather simple pro 8~on to 
f!nSlIre that even if a shop is closed and R pe~ on is employed in tbe shop. 
he shall be entitled to get his holiday on another day. One may just close 
the shop and ~'et keep some man employed doing something, and thus the 
law is complied with, but the man has not got hie holiday. If a shop-
·keeper does that, then he shall ha,ve to give him a holiday on another day. 
We have also changed t.he time for the weekly half-holiday. We thought 
thn t 1 0 'clock was too early and WE' have fixedu. later time. That !is. all I 
need say at this stage. Sir, I move. . . 

JIr. PrUident (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Bill to provide for the granll of weeki, holiday. to persona  employed 

in ehope, . eommercial eatabliBhmenta, restaurants aD1i theatree, .ae reported by the 
·Select  Committee, be taken into consideration." . 

I find that Mr. Esaak Sait has given notice of an amendment-the very 
-first one-by which he seeks "to. .  .  . .. 

111'. B. A. 8r.t1Utr B • ..u (West Coast and NilgiriBl Muhammadan): 
·Sir, I want to move only amendment No.2. 

lIr. H. II • .TCIIIhl (Nominated Non-Official): Sir, when the motion for 
·Bending this Bill to the Select Oommitte&'W8i. eozwclenldby 1II1e House, I 
had said that the Bill moved by the Government of I1idia was a very 
halting me88 '~ and VEry inadequate to protect ·the intereats of the em. 
ployees of the cOmmercial establishments, shops, theatreaaDd. other occu-
pa.tions. Unfortunately, the Select Committee, instead of. widening the 
scope of the Bill, has curtailed it-s scope by taking out from tLe scope 
of the BiU commercial· e8ta mente ~ 18 r  e-'~0 '0~~ ~  ¥('ver 
of this Bill· saiii that, on -account .01 war,. BOQle of flhe egmmercial et t~~ 

liahmentsmayhaveto remain epa en those days :Which may' be fixed 
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as weekly holidays. Sir,.r quite realise that some-of the commercial. 
establishments may have to be kept open, but surely not all the commer-
cial establishments in thA oountry. I, therefore, feel that the Seleci. 
Committee should not have taken the commercial establishments out of 
~e scope of the Bill, iU68much ss the Provincial Governments have power 
to give exemptions to commercial establishments whenever such exemptions 
were necessary. The Honourable the Mover of the Bill just now s_id' 
that these exemptions are larger in number. I do not think the exemp-
tions will be larger in number than the shop a ta~t  who would have 
got the benefit of the Bill if the commercial establishments had been kept 
within the scope of the Bill and exemptions were given. 

The Select Committee has made another change which in my judgment 
is also undesirable, and that change is that the Provincial Governments 
have been given power to fix weekly holidays on different days for differ-
ent shops, different classes of shops or for large  areas. Sir, I do noi; 
object to the Provincial Governments being given power to fix different 
days for different classes of shops or even for different areas. But I 
object to the Provincial Governments being given power to give different 
dates for different individual shops. I feel that if different holidays 
are kept for different. individual shops, it will be very difficult for 
Inspectors who may be appointed to see that the provisions of this Bill 
are carried into effect to do their duty. If every shop has a different-
holiday, then the inspection will he very difficult, and although we may 
pass this Bill, and although the Provincial Governments may apply the 
provisions of this Bill to their Provinces, still, on account of the <lifficulty 
of inRpection, the Bill will remain a deSJi letter in practice. An employer-
may not carry into effect or may avoid the proTisions of this Bill, and 
he may not be found out. I feel that these two changes made bv the S!'lect 
Committee are not desirable changes and should not have beey{ made. 

)laulvt Kubammld Abdul Gh&Dl (Tirhnt D ~on  Muhammadan): 
Sir. I simplv wish to draw the attention of the House to parngraph 4 of 
the Select Committee's report. There it. is said that Provincial Govern-
ments mav determine what the closing day shall be for any partieular 
RhOT'. ~ provision is really intended to accommodate part ~ ar com-
munities if they prefer a closing day other than Bunday. For thiS purpose-
clause 3 was amended. Originally it stood a8 .  .  .  . 

Mr. PreIl4eD\ (The Honourable Sir Abdur Rahim): I undel'8tand 
there are amendments to that effect. The Honourable Member need not 
denl with t.hat questil)tl now. He can do so when the amendments are 
reached. 

JIAIvt KaJaam,..a4 AINlul CIhIal: I will content myself by saying that 
there are &mendments to make the provilion more clear, so that persona 
belonging to any pa.rtioular community may not have any grievance against 
the Provulcial Governments in fixing ft particular da, of the week as a 
holiday. 

--tieat.-Oo1Dae1 SIr BIIIIJ Gl4D.,. (Nominated Non-Ofticial): Sir. takinll 
the Bill 88 a whole, I !!hould like to lltate tb" to my mi7;ld its Obly v81u& 
ill that "something is better than nothing". I am fortified in this belief 
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in the fact that most firms already give a day's hoIiCfay every' week 8S a 
helidny. I know thRt Sunday is generally given as a holiday in n ~t 

firms, who also ~  1\ half holiday on Satumay. So, Sir, this Act will 
mainl, apply to those 5Jrlall shops and smml holdings who, I 1.tglf!P. t ~ 

the Honourable the Mover, do make their IIII1'vaots work very hord indeed. 
for long and weary liours. I would rather this Act were called the-
"Holiday Act" and not the "Weekly Holiday Act", but, Rir, what is 
there in B name? ·tbe Select Committee has emphasised the fact that 
at the end of the war. commercial firms would be ineluded in the operll-· 
tion of this Act. I \\'ould like this point to be more mandatory than 88' 
it is now-permissive, that is, not 'mav' but 'shall' be included. After-' 
all, we are Bsking in this Act, amended and otherwise, to exclude com-
mercial firms. ' 

In my opinion the greatest 81 ~ r ~er  of t ~ r  emp o ~e  are the 
Banks. and this Act should be applIed With the greatest severity to such 
money making institutions and ~mmer a  firms. These  are pr,ivate. 
firms working for the benefit of their sharebolders and I am convmced 
that many of them employ their staffs for long hours ranging from ten' 
to twelve hours a day. Mav I suggest to the Honourable Member that 
in all commercial firms and 'Blinks who are exempted from the operation 
of this Act, they should be compelled to give some over-time wages to their' 
over-worked staff 88 is done in all Railways and workshops. I submit •. 
it is not right to make anyone, he it in the interest of the war or anything 
else. to risk his health simply to conform to the principles of this Act. 
I suggest to the Honourable Member, that it would be only fair if firms 
and banks me permitted to work their employees for long hours and. if 
they are excluded from the provisions of this Act, they must pay these 
men over-time wages. This is all the more justifiable because this over-
work of the staff results in a large financial gain to these firms and J 
hanks. Surely, the Honourable Member must realise that the value of the-
output of work of sny employee is in the inverse ratio to the length of' 
occupation of the labourer, because. a,fter a certain time (human nAture 
has a certain limit) his work deteriorates. As long 8S he can work 
efficiently. the firm getf! its benefits in rupees, !Ulnns and pies. The bank 
does the same. Therefore, who should employee/! he made to perfonn 
over-time of work to enrich his employers unless the employEC'es nrEC' paid" 
adequate overtime wageR? 

Then, Sir. take fOl' instance those of a re ~ o  persuasion like the 
Seventh Da, Adventist who do not work on Saturday. with them the need 
of a holiday on a diffnent day iF! ueceF!sary. T11ere is  lUlother institu. 
tion which I understand has been excluded from thiil A"t. I refer ~ 
those slave-driving institutions, I mean our hospitals. The nurseH in 
many of our hospitals have two ahifts a. day of work for nurses of 1~  
hours each; othen ha.ve three shifts of eight, hours each. May I ask 
the ono ra ~ l\lember ~ et ~r he excludes firms or banks or anything 
else, he must lDclude hospitals 10 the operation of this Act. These young_ 
womEC'n, slave-driven, working under the mnst unhealthy circumstances., 
working face to face with risks and danger to their health and, ,et they 
.are ma ~ to work 12 hours a. day at a stretoh. I t ~ ' a ~ t '  he 
lDcluded 10 the benefits, of this meaBUJ'e .. 

Now,'iJir. the' next ,point to 1Vhicb I .ish to refer. before I ~on e  ~ 
this. 'l'here: 'Is 'the 'que$iion of n9p~ tor  I do hore the Honournble· 
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Yember realiaea and I am. sure he does, how neeeaaary it ~ to lelec' 
these Inspectors from a proper and reliable claaa; They can ab11l8 their-
powers .. has bElen done by Inspectors of all kinds .. I think the punish. 
ments for those who offenc1against the Act are too ·Ught and should be 
made severer, 

Sir, had it not been wartime I would have moved nn amendment to 
throw out. this Bill look. stock and barrel; but I can realise the concern 
~  the HODOU1'&ble Member and his. genuine, though HiNtfod, desire to 
relieve the employee. J can also realise that, being war time, exceptional 
circumstances need special treatment: and in giving my support to the 
Bill I appeal to him to take notice of the few points I have suggested. 

Dr. SIr Zlau4db1 Ahmad (United Provinces Houthem Dh'isiona' 
Muhammadan Rural): Sir, I take it 81; a fundamental principle that our 
labourers should be· made to work and not kept idle, but at the same 
time they should be given the full benefit of their work. If during war 
-conditions you want 1.0 exempt certain commercial concerns, this, I think, 
is not the right way of doing it. I think that if, on account of WBr 
conditions, people do extra work on a day which would have heen 1I holi-
·day, they should get some overtime allowance. It would, therefore, have 
been better if we had stuck to the original Bill and provided for ('xtra allow-
an('-e for these labourers if the commercial concerns kept their plllCp.s ')pen, 
because they are getting extra money for it. 

Then, Sir, I find that· this low will pp ~' to people on monthly or 
·weekly wages, but what about people on daily wages.? If such a mlln 
does not work on tha.t day, he will get no wages, and no safeguard has 
been provided for that. Thel'E'fore, thp tendency among employers will be 
10 keep men not on monthly or weekly wages, but. on daily wages, so 
that they may pay for only six days in t,he week and not, for sevpn days. 
I think it is desirable t.o insert a safeguard against that. 

I also do not see why we should be particularl,Y harsh 011 these 
restaurants and 80 on. I do not know if the intention ill that fm' one 
day in the week we should give a holiday to our stomachs, which will 
follow if these restaurants :lnd theatres are kept closed for one dny every 
week. If that is not the intenticn, I do not see why these should he 
cl08ed and every other shop kept open. We should' adopt a uniform 
principle, and if these restaUl'ants and shopll want t.o keep open fOl' seven 
days, they should give extra overtime allowan(',e for one day to their 
workers. That is the right solution: J think Oovemment are catching the 
wrong end of the stick nhd proceeding in a way which will pleal!le neither 
the labourers nor the public .. The labourers should get the fuU \-alue of 
their work, And if, on accou11t of f!peeial oondit.iont, they' are rol'Ced to 
work, they should get overtime or extra fot' that particular ~a  I lay 
verY great st.ress on this, that we should teach our labourers to work, but 
allO pay them well. 

JIr. O. O • .w.o. en ~  European): Sir, there i80ne alluranOf'l 
which I should like t.o hear from the Honourable Member· in charge of the 
BiB' • ..,..I have aaked for it befoN. and received it in,. a a~ fQrm II4ld I 
UGuld like, if possible, to have it in an unqualif$$l ~ -t e ran e 
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:being that the introduction of this piece of e at o~ i.9. no ~  "Beets 
the existing le@ialation on the same Jines which is now in 'force in no le8s 
than four provinces. That, .:Sir, is' the onI.,. point I have to male. 

'Mr. B. O. PrIor: Sir, I will first take the point raised 'by Mr. Miller 
and the request for an assurance tha.t thi* Bill will not interfere with the 
Acts already .in fOrce .in various pro~ n e  ~ provisio!l of' this ~ 1  in 
clause 1 (8) IS, that It shall come mto force m  a provmce only if the 
Provincial Government by notification in the official Gazette so diJlecta. 
Until t.he Provincia.) Government so directs the BilI has no force in any 
province and cannot interfere with any legislation already in force in that 
province. If Il Provincial Govemment does introduce :thitl'Bm tftere may 
be a conflict between this Bill and the legislation already in force; but we 
do not see Bny possibility of a Provincial Govemment, which has already 
passed legislation dealing with this particular matter, introducing this Bill 
by notification in their own province. The reason we have brought forward 
thif:; Bill is that we want those provinces who have not already introduced 
legislation to adopt ~ e terms of this Bill, and that is possibly one of the 
reasons why the Bill ean be described by Mr. Joshi as a halting measure. 
We want, the Bill to be such that R Provincial Government will be prepared 
to introduce it. We havE' discussed with Provincial Governments the 
terms of t.he Bill nnd the Bill is one which we hope Provincial Government5 
will be prepared to introduce by notiflcBtion. If we had included provi-
sions such os those which Sir Henry Gidney asks us to provide. viz., 
over-t,irne and sllch like. We should be en n~ the scope of the Bill and 
it would be more than like]" that Provincial Governments would not find 
it possible to ntro t~e it. We have to keep the Bill a. simple one 80 that 
Provincial GovernmentR may be likely to use their powers of introducing 
the Bill hy notification. 

That, aga.in, is the answer that I think I must. give to Sir ~enr  

Gidney on the matter of Inspectors. The Inspectors wJlI not be appomted 
bv the Govern;rnent of India bllt hv the Provincial Goverum{'nts, after 
they have adopted this Bill by notification. But we will eertainty hring 
to the notice of Provincial Governments the point made by Sir HelU'Y 
. Gidney. 

With regard to the point raised by' Mr. Joshi regarding closure' Oil 
diBerent da.ys, I think therp are speci1ic amenqment,s dealing with that 
.and I coqld deal with it more suitably t ~n  . 

As regards hospitals which Sir Henry Gidney touched on, I think that 
is going outside the scope of the Bill; and 1 am inclined to think that 
his remarks regarding .hospitals should be addressed more to the Honour-
able Member for Education, Health and Lands' than to the Honourable 
'Kember for Labour. '  .  .  "  . 

Sir Henry Gidney asked that· tbeBill should be p ~a tor  That 
again is not what-we . consider necetllll'y. in this case.' Had. it, been 
m..ndatory, . t/he , difficulties viaUaliied by Mr. Miller might b.a-oaourred. 
"We want tJhe BiU ·to beauch,thatProvincial Governments canintroduoe 
It; we do not want it. to corrlliet with 'existing legislatioa. We' have,' there-
'fore, given the pawer'to'Pro.incial &vemmenta. . , ;. 
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[Mr. ~ C. Prior.] 
Sir Ziauddin also raised the question of over-time. But: thatalaO 

falla outside the soope of the Bill as it has been introduced. We recog-
nize that men should be paid for the work they do, but a number of us 
are working over-time and are not getting paid for that ana I do not 
think, at this stage, we could possibly widen the scope of the Bill to 
include a provision for that, and I hope that the halting nature of the 
measure, referred to by Mr. Joshi, will not be put doWf.l to the fact that 
we while working over-time one hour become inefficient as 'Sir Henry Gidney 
has suggested is likely to happen in case of prolonged over-time. 

1Ir. JIlreIIdIDt (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill to JITOvide for the Ltfant of weekly o a ~ to JX'l"lIOna employed-

in ~ op'  commercial Plt.abli.hmenta, fl'ataurllntR and theatrea, as reported by the 
Select Committee, be taken into consideration." 

The motion \\'8S adopted. 

1Ir. PrMldu'-· (The Honourable Sir Abdur Rahim): The House will 
now proceed to C'.Onsider t.he Bill clause by clause. 

Clause 2 was added to the BilL 

KI'. PnIld .. , (The Honourable Sir Abdur Rahim): The questIon is: 
"That clause 3, atand part of the Bill." 

Kr. II. A.. SaUlar KII&k Salt: Sir, I move: 
"That for clause 3 of the Bill thl' followinll be at tn~e  

'3 (1) Every shop shall remain entirely dOlled on Ollt' day of the week. which 
day shall be Ipecified by the Bhop-keeper ill a notice pemanently exhibi-
t~  in a conspicnous place ill the shop_ 

:2) The day 80 specified shall not be altered by the ahop·kecpt'f mOl'e often 
thau once in three mouth.' _" 

This amendment of mine brings this Bill in conformity with the 
other existing measures of allied character ~ the provinces. We have 
altogether four provincial measures dealing with this subject. The 
Punjab, Bombay, Bengal and Sind ~a e already passed legislative 
measures providing for regulating the working hours and such like mattera 
connected with shops and bUBiness houses. Out of these only two pro-
vinces have provided for the entire closing of shops on a particular day 
• in the week, namely, Punjab and Bengal. Section 6 sub-section (8) of 
the Bengal Act provides that the day on which the shop shall remain 
entirely closed will be specified by the shop-keeper in a notice which shall 
be displayed in a conspicuous place in the flhop. The Punjab Act also 
pro ~ the same; in Section 7 - e t ~n 2(i). the Act lays o~ .. that 
the chOlce of a closed day shall rest With tlie owner or· Occupier of a 
&hop or commercial establishment and shall be intimated to the prescribed 
authority within two months of the date on which this Act comes into 
force." So both these enactmentfi leave it to the shop-keeper to choose 
the day on which he will close his shop. With regard to the remaining 
two enactments, they do not provide for a weekly holid6.y in the senae 
that the shop has to be entirely clolecl. What·tibey pl'O'fide far ·is flhat 
the emplOY888 in shopa and renaunmte·and other placet. sbould have a 
weekly holiday and it ia DOt necessary that the shops IMuid be· entirely 
closed. Therefore, we are DOt CODC8l'Deci with .hoae two euotuaents .. 
all. 
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My amendmeD:t, if accepted, will bring this measure .ip, ~t  
with the enactments that now exist. The SeleLot Com1J1lttee m para-
graph 4.Qf..tbeir Report have also indicated that they w,ere ~n mo ~  
of the opinion that shops whose proprietors belong to oomm~t e  wh!ch 
prefer a cloifug day other'than Sunday •• hould liave a provision' to gtve 
e1Iect to their wishes. It is difficult to pt'O'ride in' a measure like this 
"rBrate day. for the difterent communities beeaOle it will' be, first fil 
ai, very difficult to find out which community 'prefers which day and 
toe machinery for eliciting the opinion of difterent ooxumumt_ will be 
a ditBcult matter itself. 'fherefore mvamendment provides a vfiry simple 
measure for meeting the wishes of the people. It' ~  to ,leave it to 
"the owner of the shop to decide which day will suit him. I caD quite 
realize t a~ this wit! not be as easy as baviDg one single uniform day 
for the whole province. but this being a new measure which has been 
introduced in this legislature we ,cannot be too sure as to the disturbanQ8 
that Nuch a measure maj create. ,Therefore, Sir, I think" that' the 
remedy which I have suggested by my amendment is one that will be 
acceptable to the whole House, in that it provides for the requirements 
of every class and community and at the same time sees to it that the 
main objects of this Bill are carried, namely, that every sbopis compelled 
to close on one day in the week. Sir, I commend this amendment to 
the acceptance of the House and I hope they will pass it. 

Kr. Pruld.eDt (The Honourable l:3ir Abdur Rahim): Amendment 
moved: 

"That for c1auae :3 of the Bill the following be substituted:, . ~r 

'3, (1) Every shop shall remain entirely closed on ODe day ~  the week, '~ 
day .hall he specified by thE' mop-keeper in a notice permanently exhihi. 
ted 'in a conSpicQouR place in the shop. . 

\2) The da.y flO apeeified shall not be a t~re  by the mop-keeper more of teD 
than once in three montluJ'." • 

Mr. 1f ••• 108b1: Sir. I rise to oppose this amendment. Sir,when 
I spoke a few words on the motion for the consideration of the Report 
of the Select Committee. I had found fault .with the change made by 
the Select Committee. namely, enabling the Local Govemmentato 
have different hoHdays for different shops. Now, Sir, this aDlendment 
goes much further than that. It does not give power to the I..ocal Gov. 
ernment to fix the days on which shops should be closed, but th.is .• vee 
power to the phop-keeper himself to decide on what day the'shop will be 
closed. I feel that this will further increase the difficulties of the 
Inspector in seeing that the proviSions of this Act are eamed, out, in 
practice. If e er ~ shop-kpeper fixes"'a different day and cha!igea' that 
day every three months ..... 

Mr. O.  O. Killer: He need not change it every three months. 

Kr. :If. II. loahl: He ma;v: the law provides. U everv shop-keeper 
fixes a ,different day flnd changes that day ,every three months, the poo~ 
InspAotor most probably will a ~to spend his whole tiJl:),ein maintain. 
ing a register and changing it every three months. I. t er~re  feel, 
Sir, that these amendment!'! ore intended; no doubt. to make'the work of 
the shopkeener easy. and. .if accepted. the object of the BID will be 
tJeriouely flffected. ' , 
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....... N .... T_LI] :.,: Of:. 
L '-":.' ..w. "UIJU,L.. .  .  "  ' , 
Sir,..'.l was tOld thAt"this will enable the. clifterent omm o t e~  t:o-

have ~t ~  ,Well. BUppoee the MuslllP!i an~  to eep ~ea 
Bhopal .1OMJ on Friday. i;bel need not ask. ~  a. cl:w.Die ~r  ~e ~  thi. 
~ an  n~ an  ~e m  Bllying tht.t Ule Mualim shops ,shQuld ~ 
oa~ on, ~  that u.. uuderatandable. ahhough I do n~ app1  ,ct{ 
it. You '" keep Friday. or Sunday or any day as the day 0&, and 
t.batia ~ . light thing to:do. But .. DOW to say. instead. of sa,ing that 
the abope. wilLbe clQlJed·on Friday. that it may be ,c.sloaed.on It'riciay or 
any o~er day--every three months ditJerent daytl-is,\l··tbiBk. creating 
confusion abd making·. the work of the Inspector very· diticult. I, there· 
fen, feel ~at an emendment of this kind will not be of muoh uae. 
, Only o~e word more; we are by this 8men me~t ~ ~  of. the 
11 N mterellts of' the shop-keepers. ThIS Bill IS lDtroduced to 

OOJf. protect the interests of the employees. I could have 'under-
stood my Honourable friend to introduce an nmendment saying that 
the closing of 'the shop should depend upon the common vote of the 
employees of a shop, but he does not do that. He wants to leave ~e 
e o ~ 'of the dRy to the shop-keeper and not to the employee. He 
forgets the fact that the Bill is intended 'for the pr,otection of the interests 
of the employee ana not of the shop-keeper. I. therefore. feel that the 
amendment should not be supported by the Rouse; and although," the 
original clause itself was bad enough, the amendment is WOl'Be still, and. 
therefore. should be opposed by the House, 

JIr. O. O. JDller: Sir, I 8m sorr\' to difJer from . the Honourable 
Member who spoke last and to rille in support of this amendment. 
Indeed it has always  bepn our view that the principle of the Bengal Al't 
was a just principle and if we had received support for that view a 
little earlier we n:ight even have prevailed on an obdurate government, 
in which case thf' amendment would not have been n e~-  bq.t I 
would point out in regard to Mr. Joshi's remarks that the man under 
this Bill who pays the piper. is the emp o~er  The employer now has 
to 'Pay the employee one day's' wages for work which he does not per ~rm  
alld tllat being the ~8 e it seems only fair to temper the wind to the 
shorn lamb  and tc give the employer the choiee of the. day on whioh he 
must pay that day 's a ~  .  .  .  . . 

1Ir. If .•. .Josh!: '~  is to enjoy the holiday, the employer or the 
eD;l.ployee ? 

" ,Jti. o. '0. JIiIler: The e~p o' ee enjoys the houday,· but the employer 
pays for biB enjoyment. . i' 

1Ir. •. M. loshi: That is a ~r n  to the law .t' ~ . ~ ~  

1Ir. "0. O. JIIller: I also think that the three months' notice is a 
per ~t ~  )Vise ~ '  It will probably DOt be utilHed. in 'mMiy - ae ~ and 
IDY, .. Honourable r e~  o ~  also remember' .that lD evtn'Y tm~ there 

~t ~e ~ ar e  J10t;ice 8~t D t e day, "nd,.11 n~oe 8r t e half day 
of o ~ an  If a shop IS open on A day onwbioh the notice ny. -it 
~o~  ,.?8 icl9led. ~ is, 8ufficiently.obYious to everyone that ·the a op~ 
~~per  ~ ~ ~ D  the law; 1. ,t.Oererore, have pleasure ha tuppon-
mg thIS amendment. ,', "', ,.; 



Mr. ' .11....... Abd1lllabbat J.alIiI a ~ ,])ivtjfOO: 
amm~ an Bur!"l): 'Sir.: I have e~ ~pat  with what ~~ friend; 

Mr. Joshi, has saId, but Ii am alTai<l this timEi'he has OV'el'lltletched 
himielt when he says that aD this it be'ingdobe bY mY'ftiend, Mr. Essak 
Sait, iri the interests of the' 'employen. 'How can an employer carry on 
his business if employees are absent? The reasqn why tbe employer is, 
given this right igthat he hRs to consultMs employees iefore he oan 
decide. Employees cannot moet ~et er- a1  a dozen, or, a dozen or 
two dozen employees may have each different points' of vieW." Th6 whole 
objective is one day, arta that one day hu to be e 1~' Nobody here. 
I think, grudges that one day inust be given. ' 

A great point has been made aQout this three ;months' notice. l' fu;l(l' 
that the Punjab Legislature has prQvided for three months : ,,' , 

"Provided that no shop.keeper shall, not more than once ~' e'verr three 'monthS, 
alter the day or half day 10 specified;'" " '  " " 

This three months period is very vezy reaBODable.' If my friend,,}.{r. 
Joshi, will kindly bear me, he will agree. In 'fact the Muslim a n a~ 
depends upon the moon; and ~e Atn41)(18 or new months which the: 
Hindus have got also has a lot to do with the moon. 

JIIr ••. K. 10lb1: 'What about Fridays? 

1Ia'. B1II8iDbbal AbdulJabhai ~ •• : It may be Fridays, it may, be· 
Ramzan, Mohorum, or anything else-he does not no~' and I am sorry, 
although he has so much to do with laOour he ought not ,tQ have under-
stood that many times it hall happened that under the Negotiable-· 
Instruments Act a dav has been fixed for the Id, but, the Ii falls on a' 
subsequent day or the previous day, and. invariably, those' who observe 
the Id or the Amat'UR know t.his; but the Local Government and tho 
Negotiable Instruments Act have to fix the day ,a year before; that is the-
main reason whv three months has been provided. The Punjab 'Uovem-
ment, surely, might be given all credit for having the fullest sympathy' 
with employees. 
I do not agref' with Another thing that my friend, Mr. Joshi, said 

and it is this, that the Inspectors will have a lot of work. We know 
very weD that in one locality it may mostly \;e ~ Muslim 'or .lBndu· 
locality but O'lce J. board has been put up, the great Inspector ha'-togo-. 
once in three months and J do not know why my friend has 80 much 
sympathy with the Inspeetor rather than with the, eon~  of ,the 
employees. Would be like the Muslim employees thousandS '$Ii numbers 
to work on an Id day, because that holiday has not been established; 
rather than that the great n pe t or o ~ e the ~o e  to, go round, 
and take a note once in three months. I hOpe' it is not so. The Ins· 
pector, after all, is an employee himself and not a great master wllO iR 
provided by his great master a lot of time and Jl¥)ney and e ~n .;Provicient 
Fund, which the ordinary employer oannot do; agd my, friend ought to 
have more sympathy with the employer who is an 'Ordinary man and 
his ordinary emplo.vees t,han with the great Inspector. Wit'h these or ~ 

J'.support the ametidment which is really DeoetJSazy becall8& 'Of the OCfIldi-
tiODll prevailing in this countrY'. and let ,It be unClel'ltood that InspeoiK>r's 
duty is to helf. the. employees as well as employers 8a 8 pubJic er aDt~  



..... ct. .... : ~~ a~~ 11 att et~ ~  aD ~ n~1 ~p ~ 
before  ua in the Select ,lOIII.rNttee" by e~oer  01 the JlIWUpean ~ p  

and at that atap poBIIl.' ibl:y ~ e ~e  the epithet. 'ot, obdurate., becau.et 
. a~ that .t.ime, . I feU, that there were vtJIfY sVong. ob)8CtiQn8 to tbia amend-
ment. Mr. ~oa  bas giveD.Ulaome oftbole objeCtioDl. at he lees 
them. of administrative clifticulty. P08siblL. I exaggerated thOle "objec-
~ D8  possibly Mr. Joshi bee 'exaggerated" those ohicctioDa now. There 
aeellliW to be some force ill the view th,t if a notice is posted iDthe 
shop. \t will be possible fOr an lBsj)ector, withQut keeping a multitude 
of registen, to know what date that shop is going to be ~o e  If the 
shop. keeper if; going to he so very clever that on Thursda, he will put 
up e ~e a  and. on. Wednesday he ~  put up. r a~  I-think 
the pubHc may notice It and may bring It to the nohce of the Inspector, 
and I think the employees also. And I think the employee can also 
bring it to ,the notice of the Inspector, I do not think the substitution 
of notices is e ~  to be very often resorted to in order to save closing 
of the shop. 'fhere are considerable advantages in this amendment. ThE'! 
"pmpoeal which we accepted in the Select Committee suRered to n oertain 
'exteDt from,vagueness. This proposal does not so sutler from those dis-
iWlvanteges. It lets the shop-keeper know exactly where he stlmds, and 
'that. I think. is a considerable advantage. Therefore, Sir, I have to 8ay 
t ~t I have changed my mind. that Government have changed their 
·mmd. and we are prepared to accept the amendment. 

e. Prul4eD' (The Honourable Sir Abdur Rahim): The question is: 

"That for clause 3 of the Bill thl' o o n~ bl' ~ ~ t t te  

'3, (1) Every lhop shall rl'main l'ntirely closed on one day of the week, which 
day.ball be .-pecifi .. d by thE' sbop-keeper in a notice permanently exhibi-
ted in a conllpicuous place in t.be Ibop, 

(2) The day 10 'C e ~ 1 not ht> altered ~' the ahop-keeper more oft·a 
than once in th1'ei! mont.bs· , " 

The motion was adopted. 

1If. B. A. lau.ar •. ~ Salt: I wish to move No. 8 on the 
:&viae4 CooaolidatedList, Sir . 

... PnDlaDt (The Honourable Sir Abdur Rahim): What about NOl. 
_ -4, 15,6 and 7? 

1Ir ••• A. Sathar B. _10k Salt: I am not moving them. 

Dr. _ Slaa4tID AhIlll4: On Ii ncnnt of order, We have just mo"sd, 
that for cfauee' U. df the Bill the following be substituted. Can there be 
'an amendDientto' that? . 

1Ir. ltIeIIdeBt (The Honourable Sir AbdU!' 'Rahim): No.e i. aD amend. 
mentto the:'OriginaI:elaUs8 althe Bill. All the Test of the amQdmau 
~a t .. ;/, ::." ~' .. ' ~ , 
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.lIr. PrttIUIIS (The Honourable Sir Abdur Rahim): The e ~ is: 
~t  c1aue .I, ..... ea~  , ... d ,.n of the Bill." 
]]be 'mouon waeadopted. 

,  ' <Clause 8,81 'amended;',,8s a.dded to the Bill. 
, " 

.; JInIlcIeat (The' Honourable Sir Abduf Raltim): The' ,quest jon ~  
' ~at claUICl, 4 '.tand part. .of the, Bill.'!'" 
Dr. Ilr Zlaud.dlD Ibm ... : Sir, I have an amendment to clause 4. n 

reads thus: --, 

.' ~ D  claQle 4 of ~ Bill, 'after ~  word ~t atre' ' ~ in ~t r  
JIDe, tJie wOrd. 'on daily, weekly or monthly wage.' be inaerted.'i 

The object of my &mencimt"nt is to prevent penons being employed on 
~8  wage!!. If this amendment is not acoepied..then I f8$' that moat 
.()f the employees will be employed ion daily :wages oDlyforsix, days in the 
week. ullli 1I0t fol' seven days. I know there bas been a tendency in some 
<>f thl! educati('lual institutions to employ the staff immediately after the 
long vacation and dismiss them soon after in order to eave the salary of 
the vllcntion perjod, so much so, they had to make a rule that any person 
who ~  ser,ved :for ltibe academic ,months has .mad the:payi'fNenMf he 
Wl1S not t:mplo;yt:d by the employer. Similarly, there ought to be ,a rule 
th!&i:. any persOIl, \\'ho has: worked for six days a week even on daily wages, 
hilS eornt~  hit; wage for the l'eventh day also. I think you should have a 
r ~ of th.lt IUlld. The amendment I propose will cover all kinds of caaes, 
whether you employ a man on dailywagt!s; 'weekly wages or on montliTy 
R&lary. because he will have one day's holiday. If this amen~~n~ ~ not 
.accepted, Ithe n:lBult wiH be ohaos,and most of t.he' employers wiD'take 
i1dvnnt.nge of t,he position and employ their emplo,yea on claily wagea. and 
not on weekly wages. Therefore, I move this amendment. 

•• • ~ • r i .- '_. ; ~ .• 

111'. President (The Honourable Sir Abdur Rahim): Amendment moved: 
"That in c1anlle 4 of the Bill, after the word 'theatre', occurring ill the third 

line, the word. 'on daily, weekly or monthly wagell' be in8ert-ed." , 

1Ir. K. O. Prior: Sir, in spite of the lucid explanation which the Hon-
ourable Member has given in regard to the intention of his motion, I ~not 

8e~ that it really would have the effect which he suggests it would have; 
in fact, it seems to me that the amendment would limit the scope of the 
'Bill. We have provided that every person employed-that, is every person, 
whether he is employed on daily, weekly or monthly wages;, but if you 
insed the words "daily, weeklv or monthly" it may result in taking out 
somebody, I see no point in, the aUlendment. I must opp~ ii. 

IIr. Prelldellt (The Honourable Sir Abdul' Rahim): The question is: 
"That. in clause 4. of the Bill. after the word 'theatre', occurring in the third 

finEl, the word. 'on daily, weekly or monthly wagel' be inaeded." 

r~ motion watl nes:!8tived. 
Sir Geor •• Spence (Secretary, LeRislat.ive Department): Sir; I move: 
• 'That to the provilO to clauae 4 of the BUI the following be added at the end : 

I :or ,entitle, to an ,additional ~ a p • .on employed in a DOP ~ baa been 
" allowed a w'ho1e 'holiday 011 the day on which the ahop haa remamed o~~ 
, in punuanee of aeCt'ion '~  



[Sir ·Qeoree Speu.ce.}:, .:.:....:.=1 . t\f; 

Sir, ill tht! Bill. as intl'odoeed: clauee-.'4ict DOt etppliy ., .a to"..IOOs. 
employed in shops. P8l'9Ons employed in abo .. 'J. ~tt inclulied uijt" the 

a ~ in the Select C Dm ttee~ and ~ ~ __ dietigaed.tol,ct.rify 
the pre ~ effect in their caae. The inteDlied: effect. as eoxplained by 
Mr. prior ill moving ~ (OpQ&ideration ~t on  ~ DO.t tbl&;i .. a ~ tt-  a 
o ~  Oil the day On which the shop', wa. clos8d. he IIbiiff h .. e ~ot er 
day. bUIi onl.v he shall get a holid.v if OIl' tile a~  when the' shop wa • 
. closed, he was none ~~ e~  el,npl9YRd in. £01: ~~ ~ ~t'  t t ~  ~ ~  ¥ock 
:or eep n~ ~t' nt  Sir. I mo e~' .  .  . '. 

Kr. Prti'Itdeat (The Honourable Sir Ab"UI' Rahim): '!be ~at on ilt: 

"That to the provilo to "Ja_ 4 of the Bill tire ~ t  b •• MIId It the elJd : 

'or entitle to an additional ~ a ' a person ' p o~  ill a Ihop whohRM I",,,., 
allowed a whole holiday on thl' dav on whieh t"eo Illop 11 ... remained clUAt'cI 
in panaanoe of ___ 3'''' • 

~ motion was adopted. 

Kr. Jlrlll6deat (The HODourable Sir Abdul' Itahlm-): The question i.: 

"That clause 41 aa ameD~e  t ~  part of the Dill" 

'flte motion was adopted. 

Clause 4, (\s amended. was added to tb. Bill . 

•. Prtlidat (The Honourable Sir AbdUl' ~a m  The qaeetoicm ia; 

"Th.t elaue 5 Mnd part of the BRI." 

Sir Gear,. SptJlC8: Sir. I move: 
"That in lub-claWle (1) of elaWll! 5 of the Bill. rOl' th .. word and tiglll'P • ... Hon 4' 

iIIe word and figure ' .. dion 3' be lubetitut .. d." 

This IlJ.uendlLleut, Sir, m 're ~' CllJ're("ts Il Blip. 

Kr. Preli4en\ (The Honouruble Sir .-\bdnr nsbim): The question is: 

"That in Rub·elaale (1) of ('Ialltle 5 of the Dm, for th .. wort! and fil(lIrt' ',ectiofl 4' 
ill" word and figurl' 'lIt'ctioll 3' b,. IUbatitlltl'd." 

The motion was arlopted. 

Mr .•• A. Satbar B, KII&k Salt: Sir, r move: 
"That Idteor lIub-clalllie (2) of clalllll! 5 of th.. t ~ following DeW Rub·clauHe 

be added : 

'(3) The weekly day on which the MOp ill cJoeed 'in panuance of'-I Ifl/l· "orr,.,'· 
ing tile nrlirfr-'a requirl'ml'tlt IInder I"b-Iectiou (1) &hall be lpecifi .. d 
by- the. ahopkl'l'pt"r in Ii notic.· ppnDoneutly I'xhiT.itl'd in a conspi(,lIoUII 
.'place HI the mop and lIhalllJot 1.1' .It..,.d bv file IhOpket'Jll"r 1IfIo"" . oftI'D 
tbaD once in three monthl'... . . 

I do not think I nef'd make a long speenll to eODmlend t~  amendment 
tl\ the HOURe. 'nte first amendment that was C~' by the HOUle 
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roUes,lt nope_ty :tbU!&his.olauie atso"lhould'ilave the setne''6ct.,''and 
that it" whv 1, bave ~ e  tb,is, .mendmen1i", .Thia" ~ rea ~ 00DI8-
qtieljtial tlllienclmerit,,'and l'hope the . HOuse' will'aoeept.it. 

1Ir. Prllidlllt (The Honourable Sir Abdur Rahim): ~e ~~ on ~  

"That after 8Ub-elaUBe (2) of clause 5 of the Bill thl' following new lub-clau ... 
be added: .;; :;; ',.-" .J ,n ~  •. 

'(3) Tbe ;eekly dllY on ~ the ahop ill closed in pU1'8U8nCtl of a reguir •• 
ment unflf'r lub-1lection' (I} ',han'be lIPecifted by the shopkeeper .in • 
notice permanftftlyexhihited' to 'a COItipicUOUB plaCE' in tlu> 'mop, anel 
IIhall not Ilf' a Itl'l'f'd by thr IhopkPl'pt'l' mo.... oftrri than onctr' in' thr ... 

" mQlltt.· ... ·. c. '.,'., ,J, t' 

'rh\o m~ on .a. adopHd., " 

Kr. Prelidlllt (The HonourAble Sir Abdur Rahim): The que.tioD is: 
"That c1allllp 5. a8 amt'ndrd. stand part of thp Bill." 

The motion was adopted. 
('llIlH;£' 5. 8 ... amended. was added to the Bill. 
('Iall!<t'''' () ond 7 were added to the Bill. 

. 
Kr. Preaidlllt (The Honourable Sir Abdur Rahim): The question IS = 
"That c1aulf> 8 Itaod part. of. ,tile Bill." , 

1Ir. H. A. SatJw H. ~ at  I mo'Ve: 
"That in part (b) of 8ub-c1ause (I) of claule 8 of the Bill, after tae word. 'there-

in' till' word. 'in PllrBUBIl(,p of l'ult'8 made undt'r ~ a t' (e) of 8ub-section (2) of 
8lct'lion 10' be inllerted." ,. ,  , 

Thi'l claUSE! deals with the powers t,hat are granted ,to the Inspector to 
examine the premises 8nd also papers, 'docul'ilents, books, etc., iIiJ·'the-
IIhop. Here, clause (b) gives unlimited power to the iospector aDd it ruDB-
thus: 
... ,makt' such examillation of any such t'stabliehmellt and of any r .. ' r ~ 

'e ~ter 01' notice maintained tMre.in... .  .  • .. , 
, , 

TJ give such wide powers to the In'spector is Mt desirable. If the· 
clause is nllowed to remain as it is, the ImltJeetor t'!&rl Rsk for domestic 
Rccount". or allY other paper Or papers that may be in the shop ",ithout any 
limit, whatever. Therefore. my amendment seeks to limit the power in 
lIuch 11 way that ~n  such papers, dooumen_. eiio;, shsU be iuspected 
~' the Inspector as are necessary for the purposes of ;this Aot. I l8y 
that the powers of the Inspector to e ~m ne these records. registers, or 
not.ices !'Ihall bp limit-ed to the examinatiOn' of such records which the 
('stabli<;hment it' compelled to maintain in pUl"luance of rules made under 
the relevant clauses of tbiR Bill. Only Bueh papel'B, reoords, etc., sheuld' 
be eXflmined ~' him. Tha.is the-idea underlying my amendment. and 1 
oommend it tu the House. Sir, I move. 

lIIr. PrIIldeat '(The Honourable Sir AbdUl' Rahim): Amtadment moved:-
, ''TMt in put. (b)' of lub·clluue (1) of claUlie 8 of the Bill, a~r the 'WOrd 'theN' 
in' th. wardl 'iD parlluance of 1'1llea JIlade under 1a~ (c) of Iub.eection (2) of 
.ection 10' be i1l4'rted." -

.r. B. O. Prior: I accept it. 
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~ ' ....... (The Honourable, Sir r~ Rahim): The .queatioD. iI: 

""''''1'hahnP-n (b) ,of lIlb-claue'V:fot cia .. a Ji 'u.-' Bili, aftv&he WOI'd ~ 
iD' &.he worda 'iD pDrinlaDee of rulee made IIDder ... 10) of nb-leCtion (2) of 
_·tiou 10' be iDaerted." 

. Tlie':motiou _ .aopted. 
" 

Xr. II. A. SaUlar II. -.at Bali: I move: 

"nt.t. iD IIlb-claue (2) of claue 8 of the Bill, after tilt word 'notice' the 
.. ordl ' .. intained in lurau.Dee 01 rules made under cJau. (o).of Illb-lIeCtion (2) of 
~ ' bE> in.1ie . II 

The object of this amendment is the same as that of't.be ODe whioh 
~'  just been accepted by the House. I need 1lOti, ,iIerebe, ,make • long 
speech explaimng it. J commend the ameDdment to .... the House. Sir, I 
move. ," 

Mr. PresIdent (The Honourable Sir Abdur Rahim): Amendment moved: 

"That in lub-clause (8) of clause 8 of the Bill, aftv the word 'notice' the 
words 'maintained in punuaDce of rule. made under claUie (e) of lub-section (2) of 
aection 10' be inserted." 

Mr. H. O. rt~  I !Jupport it. 

Kr. President (The Honourable Sir Abdur Rahim): The question ill: 

"That in lub-clause (8) of clause 8 of . the Bill, .ter the word 'aotioe' the 
'Word. 'maintained in pursuance of rule. made under' clauae (e) of luh-section (2) 0' 
.oct.ion 10' be inserted. II 

~ motion was adopted. 

Kr. Pruident (The Honourable Sir Abdur Rahim): ne queation is: 

"That· cJaue 8, .. 'ainea'dld, Stand' pa'l'tof the BiU." 

~ motion was adopted. 

Clautlc 8, as amended. was added to the Bill. 

C a ~e  9, 10 and 11 ~re a e  to the Bill. 
Clan.e 1 was added to theBUl. 
The 'ntle and the Preamble were adeled. to the Bill. 

lIr. E, O. PrIor: Sir, I mo'ft: 
'4'That the BiD, II amended, be passed." 

... Prelidellt (The Honourable Sir Abdur Rahim): Motion moved: 
4'That the BiD, II amended, be puaed. II 

••••• JOI1d= At this stage I ehouldlikt' to ask one question of the 
Hon011ralJlel Mt'11lber in charge of the Bnl. This 'Bill may be applied to 
the territories of the Government of t '~ thE' Commllllionet'B Of thOle 
territoric"'. but in the adjoining province of the Punjab ~ere is al.ready,. 
measure of ,wider eciope to :regulate hours a:ad other thlIi8'8 wb{ehthls 
BiU dOE'J1 not tEgWate. I would, theref?re, ~ t ,to the Government of 
India to apply to Delhi the measure whIch pt"eVlUle In the ~ a  ~  nnt 
thi'J a t n~ measure, I would like the Government of India to ten me 
whether they will agree to my suggestion. ~ :k.now t ~~ ~~ ~ e~ of 
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the shops in ·Delhi A.re very auxious that they sh01,l1i.Mve.)U"QPer .rBgula-
tio[!Ooj for working conditions in' the shops, and they are anxious that the 
Punjllb ReguJations should .pply to them and not tm. small measure. 

Ueut.-OoIoDe1 Itr BIDl'J ClkIDIJ: Bir, I support it. 

Mr. E. O. PriOr: I have rather been taken by surprise. I understand 
that thera' lite legal powers by which we can introduce the Punjab Act 
ill t ~ l>E'lh, Province, but it .ould be necessary for us to consult the Chief 
COTlllniE'RionE'r and to consider all the implications involved. We would 
('t'rtniniy gh:e the lIUltter our oonsideration.. . 

Mr. President (The HonOurable Sir Abdur Rahim): The queatiOll is: 
"That the BiU, all amended, be palled." 

'I'h;! motion was adopted. 

THE INDUSTRIAL STATISTICS BILL. 

The Honourable Dlwan Baba4ur Sir A. Bamuwami .1I4IUar: 
(Commerce Member): Bir, I move: 
• "rhat tFte BiU tG facilitate the collection of .tatiltics of certain kinds relatin.r 

to indDltriea, .. reported by the Select Committee, be taken into consideration." 

Sir, the Select Committee has not· made any serious changes ill the 
BiH as it was presented to the House on the :first reading. Buch changes aa 
have bElen made in clause 8 are merely to elucidate further the pohits 
on which statistical informlltion may be required by the Government. The 
only change of any substance that has been made is in clauses 9 and 10 
where provision fol' 0. sentence of imprisonment or fine or both is made to 
be imposed on those officials who divulge secrets collected by way of 
statistical information. Sir, I move. 

Mr. PresJdent (The Honourable Sir Abdur ~  Motion moved: 

"That. the Bill tG facilitate the collection of ltat.iat.iCI of certain kinds re at ~ 
tG indu.tries, a8 I't'ported by the Select Committee, be taken into consideration." 

Ill ••.•• 101h1 (Nominated Non-Official): Sir, I have no desire to 
opflOl"e this motion, but. at the same time, I desire to aay that, the Bill, 
as it a~ placed hefore the Belect Committee, was a Bill of a very restrict-
ed scope. and I thought that the Select Committee would· widen the scope 
of the provisions of this Bill. The Bill is restricted to the collection of 
stntististica in industries. I thought that the Select Committee would 
pm\,jde that the Government of India and the Provincial Govemments ma~ 
have power to collect statistics regarding any occupation. We need statis-
tics and knowledge and more light regr.rding ~ oooupations and not only 
of industrie£'. Then, Bir, the Government of India, although they have 
provided that the Bill should give power for the collection of statietic8 
re ar n~ industries, in the actual Bill .itself they provide that statistic8 
re~arr ' ~ the matters which relate to labour well are sBould be collected 
only r.s regards factory industries. That iI, if you want to cdllect figures 
re ar n~ cost of production and other matters regarding mining, then 
thid Bill oe~ not em~ er the Provincial Govemments. and the Govem-
ment of India to do that. They can collect statistics relating to laboUl'" 
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( •. w. 11.. JoIhl.] 
welw:. in mining but noi relating to· production ed ~ mattera in 
m n n~ and I thought that this is unneoeuary restriction. When we are 
passing iJ meaFlure for getting more iofonnation reprding each industry, 
Wtl should get knowledge regarding all industries and not only 8C~ 
induatrif'l'. ThE'.l'e is the mining industry in India; th_ is tbe plantation 
industl'Y b ]udia and. we do not propose to give pbwer to the Local Gov-
enlmerit ruul to the Government of India for the oo~ t on of statistics 
oregarilitlg these important occupations. I feel that this I, a great defect of 
the measure RS it has come out of the Select Commit.tee. 
Then. Sil', there is· another defect. As regards factory industries. we 

can o e ~ s1.tltistics regarding cOst of production but as regards other 
mcu&tries Wtl do not empower the Government of India and the Provincial 
6o\frllJnenlS to collect statistics relating to coat of production. Sir, one 
,of t ~ ~ t'  of this Bill is to. get knowledge regarding conditions and 

~ are of luboUl' Rud this infurmution is intended to be used for the settle-
.lUent of industrial Wllpute!;. lD se'tJing an induetrial dispute, as I have 
ilaid several times. the financial position of the industry or the ecollomic 
pveiti.)u '~  the n ~ should' ita ve a.o&hin'g to dO' with the wages to be 
paid b t t~ employees. Recording to their proper at~ ar  of life, whether 
the industry l'an aflord to pl1.v it or not. I can take up that stand but 
~e era  times the emp o~'er  do not accept. that stand. They sometimes 
claim that the industry ~ not afford t() pay certain wages, which are 
uece86&ryfor keeping the labourers in comfort. If an employer makes 
that statement that industry cannot afford to pay certain rates of 
wages there is no m,eaDS of findiug out whether the industry is 
run in an economical manner or llOt. and therefore the 
figuree regarding the cost of production are absolutely neeeeaary 
to settle industrial .disputes and that cannot be done as regards 
mining and the plantation industries. We can get those figures 
under this Bill regarding factory industries but if we have to settle any 
disputes regarding qUpmg. then the coat· of production figures will not be 
.available, I feel that thiS is a great defect of this me/lsure and the Gov-
ernment of India shouJd remove these defects, Unfortunately in this 
House we cannot get anything p ~  against the wishes of the Govern-
ment, and therei>re, I have not taken the trouble of movins any a.nd-
menia to thit! measure. and, moreover, we muat economise time in these 
·days a,nd we mUlt practise economy in other matters also, but I hope that 
the GOvernment of India will talte staI)S to remove the defecb; which I have 
poin.teel out. . 

Dr. T •. K. GrelOlf (Government of India: NominAted Officiall: I should 
like to clarify the. position with regard to the mining sta-tistics and t·he 
.-grieultu1'll1 statiatica. which Mr. Joshi :asked for. There is Bothing in this 
Bill 'whiab prevents the collection of agrioultural ·AtatisticB, including the 
oollection of atatistics relating to the cost of production. In fact, I shO\lld 
like to remind th&. Honourable Member thai tDe Imperial COMet} of 
Agricultural Raaeateh haa issued ·iornetbing like-00 .. olumesOn the question 
of the cost of prt ~on  ' .. ' ; .. 

. 1b •• ;X.:lellbl; BUA ;vou ~ ~~t gOt. t.he pc>werjci ~o 1pe an ep p ~ 
if he refuses to give you the ltatliriJiCS. 
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Dr. r. •. Grqozy: That ruises a diffi('ult question of interpNtation 
~' et er u.employer can 8e compelled or not but there is AOthing in this 
.Bill whiah, in fact, prevents investigation intO the Q98t. of production in 
a r t~ awillUch n eat ~ on  have been in fact held in the ~ 
Similarly, there is nothing in this Bill to prevent the acope of the statis-
tical act.ivities of the Chief Inspectors of Mines from being expanded and 
1 think th6l'e is iome r ~n er that the House will overlook how very vdde 
the scope .of the preseut Bill is. I de not want to dilate !'t length upon 
Lhe mp~ e af a. measurtl of this kind at • time when plans for recons-
truction ~e beiQg iIO ID'Iivel'saJly diecusaed. . This Bill certainly does eanWe 
us to achieve .two important objects. In the first place, it enables us to 
~ e at a JDuoh gft!a.ter degree of uniformity in .the collection of statistics 
1 hun has hltJaertfll been pouible and 8 1.lUch more important matter is 
,hltt, thiN Bill enabler. UII to apply compulsioo. In the opinion of wallY 
O(·lllllpet.ent I\uthorities we· have now reached th" lil1:ut of voluntary co-
~ t t on of versons 6ngaged in business and in industry and we believe 
Lhttt r,he time has now come wben variolls recalcitrant eleIJlentB which 
hll ~ impeded ollr efforts in the pa.st should be compelled to furnish infor-
mation if the information is wanted. There is nothing in this Bill, 1 would 

~'  which pre 'ent ~  if it is thought. necessary, investigations into the cnst 
IIf p,·oduct.ion. Item (0) of sub-clause (1) of clouse 3 makes it perlt'ctly 
l'osMible to conduct inve8ti..-:atiolls into costings.. 1 would, however, like to 
rewind the House t,hot n~e8t ot on  into costinWl are exeeedillgly diffi-
(mIt undertakings, as they mRY involve investigation of Bome very private 
·motters relating to tht: position of individual firms, and I think it. WOIIJd be 
11greed from th(' ver,v beginning that sllch inquiries must be conducted 
with very great c1iscretion. Nevertheless. I do insist on the fact that t.he 
Bill covers on enormous field of e~om e Rct.ivity and thRt the mere fRet 
t hnt it is confined t~  inc1ustries does not preclude, under this legislation 
investigationsiuto agricultural and mining matters and 1" think we ~ 8 

'Iuite enough to do in organising a proper statist,icRI service in terms of· the 
present Bill. 

, Mr. PnIlden\ (The Hononr.nhle Sir Abdur Rahim): The questioniA: 

. "That the Bill ,to facilitate tAw ·('olll'ct.ion of lItatistics of certain kinds l'elatiUS 
'to indunl·iel, al reported by thl' StolE-,·t Com mitt E'I' , I.P takt'J1 into conllidl'l"ation." 

The motiOB was adopted. 

1Ir. PreIIl4ent. ~ Honourable Sir Abdur :Rahim): 
now proceed to consiJer the Bill clause by clRllse. 

'.:' 

Clause 2 wall added to t1le Bill. 

1Ir. PrtIId_\ (The :t:!0nonrable Sir A bd ur . Re.him): t ,The question 18: I 

"That elanee 3 IItllnd Pllrt of the Bill." 

Sir :r .•.. Iamll (?\lRdrn$: EUl'Qpean): Sir, I move:\ j, , >  .  . 
~ ' at  in lu!J·claU8t· (1) of ('lalllf' 3,of thr Bill, ~ ' thr word 'matt4!ra', the 

o o~n  111' inlll!!'t,(od': . . .  . .  • 

'ond in rellJlPCt of such indu.triE'1 ~ the Central Govt'I'nment may' prelcrihe from 
. .. . time··to time':"··· .  . 

The etlect of tllis nmenc1merit, if accept.ed. would he that the Provincial 
o rmr ~nt8 wouldonl:v collect 8~at t e  in re ar ~ ,. th'Ole linduttries 
wh.iQb ~ e been presorihed from. time to time· hy the Central Government. 
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~re 80n for this suggestion is two-fold; First of aU, it ill' ad1J1itted, by 
the very form of the Bill, that in collecting -statilJtice co-ordination is 
~nt 81 if those 'statistics al'fi to be of &'Ir! nlue wb.teoever. 'Therefore, 
the provinoes should be enjoined only to collect those statistics which refer 
to particular industries detailed by the Centro I Go"ernmeDt itSelf. In 
other words, the Central Government lays down the n ~r e  in respect 
of which the Provincial Govemments are to collect the ,tatistics. In the 
second place, I think it is vety likely that the admirable intentions of 
Gonrnment in this respect may be whony thwarted" it PIorinoi&l Govern-
ments are left completely free to coUect statistics from all classes of induA-
tries, ranging from the large organised industries to the small cottage in-
/fustries. In that regard, I would draw the attention of the Honourable 
Mem'ber in charge of the Bill to the note of the Central Govertililent itself 
dated the 2nd November, 1989, conveyed by Dr. Mathai, who then, I 
believe, was the ~ tor- enera  of Commercial Intelligence and Btntil1-
tics. In pa1'&8r8ph 6 of that note he pointa out thai; in· the pNllent circum&-
tances of India it would be almost impossible to attempt a complete Cenl"U8 
of industrial production. He, therefore, suggests that in the inUial' ta~  

the Statistics Act may be confined to the collection of information r~ ar

ing the leading organised industries of tIte country. 

Again, in paragraph 7 he suggests that the industries to be takeu up 
for investigation9 in the early 8'tages should not be too large aDd that a110ut 
25 should be specified in addition to those included in the present monthly 
statements as the most suitable beginning, My Honourable friend, the-
Commerce Member, himself, when this motter was discussed on the floor 
of the House on t.he previous occasion. seemed to recogniSe the difficulty 
of allowing these statistics to be collected from all and' every type of 
industry. He saii, when this 'Bill was before this House, that is ''''refers 
to factories and indu6tries and it is not possible to bring in Bgricl11t.\J1'al 
plantations and other things into the orbit of this meaRure." Therefore, 
he himself realised the difficulty of applying a compulsory measure of this 
description on too wide a basis. The only possible effect, therefore:, of 
our amendment is, not that the scope of the BilT should in a.ny way be 
netricted, but that the .tatistics to be conected should be those conoemm, 
industries which from time to time would be prescribed by the Central 
Government. r would like to make it perfectly cl'eaT that in moving this 
amendment we are not end68vouring to limit the ultimate scope of the Bm. 
We are endeavouring, however, to ensure that before the wfioTe ranA'eof 
the industry is brought within its scope, the statistics which aTe eo e ~  

are made as accurate as possible and are duly co-ordinated at the Centre. 
That is why we suggest that we should proceed by stages and that, the-
Government of India should preacribe from time' to time' thoae iod-u.trie8 
in connection with which the collection of statistics by the Provincial Gov-
ernments should be permitted. Sir, I move: 

JIr. ~  (The Honourable Sir Abdur Rahim): Amendment moved: 
"That in 11Ib-c1aue (1) of claue :5 of t ... Bm, after the word 'mattera' .. t.Jknr. 

illl be iDI8J'tecl: 
'.nd in rlllpect of IUch indutriea .1 the Central OoV8I'DJLut ma1 pl'elClribe-

from time to time'." . 

1Ir ••.•. 10I1d: Sir, I rile to oppoee this amendment. The object 
of the amendment clearly i. to take away the power ctf tie' Pronnci1d 
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Government8 to oellect statistic8 if tJiey want to CGllecl; slatietics regatding. 
their own province without bei.Dg. aaked by the Central Government. 1 
have no doubt th.,t in many a e8 o~e t on of statistics a ~ o ~~ C~ 1tr  
is neceasary. but IOmetimes it is necessary to collect statistics for the 
province also. Those statistics may not be necessary to be collected in 
every province, but one province may require certain, t a~ t  do llot 
know why the Provincial Government should be made to go to the Central 
Government to get power to collect statistics for that partieular .. indw;try. 
I feel that the effect of the amendment will be to epr ~ the' Provillcial 
Government of the power given under t.his Bill to collect statistics regard-
ing certain industries. I. therefore, hope the GoverllJpent ef I.ndi .. will 
not accept this amendment. . .. 

'1'he KoAourable »tWill Bahadur 8Jr A. Bamalwamt Mud&l1ar: Sir, it. 
is the desire of the Government of India to make this Act workable as far 
as possible and practicable. They realise the difficulties of collecting sta-
tistics over a very wide range particluarly in the initial st&gell. Their own 
proposal would be, in the initial stages at any rate, to direct their atteution 
and focus8 the energies of the provincial staff in the coUection ()f.statistica. 
of particular industries. With reference to this, all Provincial Governments. 
will, it is expected, collect the statistics in the form prescribed by the 
Provincial Governments under, if necessary, the instructions ,or. ~ reet on  

of the Central Government issued under section 11. Uniformity of statis-
tics to the extent that it is desired by the Central Government is, there-
iore, ensured for the industries which the Central Govemment deSires tOo 
collect statistics about. But having said that, it is not constitutionally 
possible for the" Centiral o ernm~ t to p~~n~ a Provinoial GoveJ;!lltlel1t 
from collecting atati$tics either of a different nature Dr ~ t  reference to 
those industries with which the Central Government does not concern itself 
ot present. No. ~o t  the value of those statistics may not be 80 re~t as 
the value of those statistics collected at the instance of the Central Gov-
ernment on a uniform basis by all the provinces. But 1Iha1t ·is. ,factor which 
must be t..ken into consideration by the Provincial Governments if they are 
so enthusiastic QR to go about. and collect all statistics about various iLdWl-
tries. I do not see how we can put an embargo on their etlorts. on t ~ 

tutionally and legally, it is impossible to do so. Besides there is nothing 
to prevent the Provincial Governments from; having oth«u-.legiela1iion of 
their own and they have expressed a desire not to have their powers limited 
in this matter. In one or two provinces there is alread.ya tat t ~  

Act. As I have already suggested in my opening remarks. the Central 
Provinces have an Act of t.his kind. Therefore, I do not UUok it will be-
right nor will it be constitutionally proper on our part to say that any 
statiFltics of industries which the Central Government do not prescribe-
cannot be collected bi any Provincial Governmentsl For these reasons; 
I am unable to accept the amendment. 

." 
Ill. PNIIld_' (The Honourable Sir Abdur Rahim): the question is: 
"Th'lt in 8ubclause (1) of ('laule 3 of the Bill. after the word 'maUets' the o o ~ 

illg be inserted : 

'and in ~ of luch indutriel a8 the Central Governn.ent may preac\'ibe 
from tbne to t ~'  

The motion was negatived. 
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Mr. :&. L. O. Grit. (Bonlbay: European): ,8ir, .wit.lt yOUI' pemlission, 
.I should like io take up amendments Nos. 2, S, .. 5, 6 and 'i together. 

Mr. ~ D' (The Honourable Sir Abdur Rahim): Are they ull iden-
.tieul? . 

1Ir ••• L, O. Grit.: They are amendments merely of a drafting nnture, 

Mr. Pnlidlllt. (The Honou!"nbll' Sir Abdur Hahim): ~  CRnnot 1111 be 
moved together, The Honourable Memher must move them one hy one . 

., .•. L. O. Grit: Sil', I move: 

"That. in (IIort. (b) (ii) of aub·claulle (1) of "lauNl 3 of the Bill, the worda 'of 
labour' he omlt.ted," 

Rir, this, and the other amendments up t.() ~o  7 are mere ~' drafting 
nmendments Bnll they ure intended to do aw"" with redundilIlcv lIud 
frequent referen('('I' t~ 'laoonr' Rnd 'workers', ~ o t  which t er~' c."h be 
no misunderstanding becaUSt; in part. (h) itAelf it. is said: 
"any of the following matter" 110 fll' 8! they I'f'late to welfare of lal)()u\' and coudi· 

~ oDa of I"'." , 

Sir, I mon': 

.,. Pnsldent. (The Honourahle 
moved: 

Sir Abdur Rahim): Amendment 

"That. in ~rt (h) (ii) of lIuh-claulIe (1) of clause 3 of the Rill, the worda 'of 
labour' be omItted." 

'1'be Konoarabll D1WaD Bahadar Sir A. B&m1lWam1 MudaU&r: I per-
'AonaUy do not think that· t.here is Rnything \\"long in the ~a t n  but .if 
mv Honollrllble friend ff'elf'f that th,. rlf'ganee of the wordIng 10 the BIll 
wfn impro \-e, I how to hi!'i f;nperior wisdom and a ~ept it . 

.,. PNlidlDt (The Honourable Sir Abdnr RRhim): The question if.;: 

"That in part (h) (ii) of suh-clause (1) of clause 3 of t.he Bill, the worda 'of 
Jaoour' he omitted." 

The motion WRlI adopted, 

Mr .•• L. O. Gri,: 51r, I move: 
. "That in part (b) (iii) of !lub-claulll' (1) of ('llIulII' 3 of the Bill, 
'.bour' be oMitted." . 

the wOI·dll 'of 

~  Pre114lnt (The HoilOurable Sir Abdur ~a m  The question is: 
"Tbt in ~rt (h) (iii) of Bub-elause (1) of elaulP' 3 of thl' Bill, the word. 'of 

'abOut' be omiJ,ted." 
The motion was adopted'. 

r. 

Mr ••• L. O. Grit.: Sir, J move: 
"That in part (b) (iv) of lub·clauBe (1) of elaullP. 3 of tilt, sm, :,the:wordia 'of 

'workerl' he omitted'_" 

Mr. PreIldIllt. (The Honourable Sir Ahelnr Rahim): The question is: 
;'That in part (h) (iv) of Ruh-cl.DIIe (1) of ' ~ t~'~  the ~ t  the WOI'(\I, 'of 

workers' he omit.ted'." 
The motion waF; adopted. :'1 



JII ••• L. O. CJd': Sir, I move: 
"TlIat. in part (b) (v) of '''b-e''lIe (1) of clause ;5 of the BiU, the worda 'of 

workera' be omit.t.ed'... . .. 

JIr. I'nIJ4IB& (The HODOUrable Sir·Abdur Rahim): The question is: 
"That. in part (b) (v) of sub-claulle (1) of clause 3 of the Bill, the worda 'of 

9Orkers' btl omitted'. II 

The motion was adopted. 

JII .•. L. O. tldt: Sir, I move: 
. "That in part (b) (vii) of 8ub-claule (1) of c1auae 3' of the Bill,' the worda 'pro-
.1ded for labour' be omitted." 

Mr. PrllldeDt (Thl' Honourable Sir Abdur Rahim): Amendmt:nt 
moved. 
·'That. in part (h) (vii) of 8ub-clause (1) of clllUa!! 3 of the BiU, tbe word. 'pro-

"id"d for labOur' be omitted." 

The BOIIOurable DiwloD Bahadur air A. :&amaswami .udaliR: Sir I 
m ~t resist. this amendment. This is a very specific thing provident' and 
other funds 'provided f01" labour'. Th& amendment ·does Dot .. makesny 
'!it'nsc. 

Sir.,. 1:. Jamu: Sir, I ought to defend my Honourable colleague against 
the suggestion that he hAIl moved an amendment which makaa non-s.mse. 
If Illy Honourable friend will look at the goveming part of clause u(l)(b), 
he will find that all those items refer to "welfare of labour" and "condi-
tions of labour". If that is the case, what else could the provident· and 
other funds refer to but those which are "provided for labour". However, 
we will not dispute the matter. I think my Honourable friend feels 
-strongly ahout it and, therefore, I do DQt think 'We shall press lhe''3mend-
ment,. 

Mr. 1:. L. O. C ~  1 beg leave of the Houee tn witbdm", the'ameud-
ml'nt. 
The nmenilment WRS, ~' leave of the Assembly, withdrawn. 

JIr. PreIldlDt (ThE' Honourable Sir Ahdur Rahim): The q,uestion.is: 
'''That dauae 3, al amended, Rtand part of th" Bill." 

The motion was adopted. 

Clnuse 3, as amended, WRS added to' t.he Bill. 

lIr. PreIldeDt ('l'he ~no r e Sir Abdur Rnllim),: The question is: 
"That clause 4 stand part of the Bill." 

, . . . 

lir .,. 1:. Jamea: Sir, I wish to make a few o er at o~  'on this clause. 
We tabled.. an BUlendment with respect to. this clause, but it is not being 
tIloved. The pwpose of· ~ at alnen.dment was to ensur.e, that there should 
be a specified authority: at ,the Centre upon whom is enjoined the task 
of co-ominating the statis,tws whirh aTe' supplied by the Provi.-ncial Gov-
ernments. The whole of this Bill is based on the a~ mpt o~t 8t there 
illl 1;0 be Borne co-ordi.nating machinery at the Centre, which can make 
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~e best use of the tat at ~  which are oolleoted. in the provinces. 1 abould 
like to ask my Honourable friend, Dr. Gregory, who is now in the Houae, 

et ~r he can tell the House anything as to the progress which h8s be£!n 
made m that respect after the. re oomm eo a~ of the ~ e t80n 
RepOrt, which recommendations specifically refer to the macllinery at the 
Centre for collecting statistics. 

\ 

Dr. '1" ••• Clrepy: Sir, I am afraid I cannot report any progress with 
~e ar  to the co-ordination. of provincial statistics. _ The .,enem1 position 
IS that the Office of t.he DIrector General of Commercial Intelligence lind 
Statistics has bee.n put under the Economic Adviser to the Governnlt'lnt of 
india, and when the Provincial Governments are considering such IIl3ttera 
8S cost of living indices, and matters of that kind, they invariably refer 
to the Economic Adviser. But I am afraid that the question of \Vbat kind 
of machinery will be imposed appropriate to work under this particular 
Bill, we have not yet taken into consideration awaiting the pussing of 
this Bill first. \ 

Sir P ••• Iam.: I take it, it will be taken up in due course. 

Dr. '1". ~  ClI'IIOI')': Undoubtedty. 

SIr P .•. lam .. : Otherwise, there is 110 reaSOn 111 having this Bill. 

"I'llI Jloaoarabl. awua Babadur Sir .1. Bamalwamt MudaUar: Since 
the question of sense W88 80 freely referred to in the House, I may ~a  

that while the task of collecting statistics and the COlt of that oolleotion 
in far as provincial statistics Bre concerned will fall on the Provincial <lov· 
emmen_, certainlv the task of co-ordinating these statistics, being a bisk 
of the Central o~ernment  the 008t of that staff will fallon the Central 
GovemmaDt. It is agrMd that staff will be neceslary for tbe purpose of 
co-ordinating statistics collected by Provincial Governments. Otherwise, 
there would be no t 8t ~ in putting the Provincial Governments to 
-'1e task of ooIleetiDg these statistics if these atatistia. were to remsiu cn-
co-ordinated in the Central Govemment archives. 

Mr. PnIldeDt (The Honourable Sir Abdur Rahim): The question j,,; 
.. That. elauR 4 stand part. of the BiD." 

The motion was adopted. 

Clause 4 W8S added to thf1 Bill. 

Mr. I'nIldlDt (The. Honourabl,e Sir Abdur Rahim): The question ill: 
"That clauee 5 stand part. of the Bill." 

Mr. ~  L. O. ClwIlt: Sir, I move: 
"That to lub-clanM' (1) of claule 5 of the BUl ,he follo1riDg-pnm.o be added : 
Provided that if neb iilformation or returDi have 1re~1 ~n f1U'lliahed in 

Inch forma and wit.h Inch part.iaalan to uother a~~a  appoiated 
by t.bePrcmncial GoveromRlt .ach pel'lGDl ,hall DOt, ba . . 60 famiah 
IUCh infol'lllation or returns to til. 8~ .Aut.bori',-, aIa11 D ~ 
. bim u to t.he authorit.yto whom he hal already fumilhed. nch iDfOl'lllA-
tion or retarDl'." . 



( : 111. 

Sir,bythia amendment. we ,seek to -avoid ,the' p oat ~ ... hItk'o.1I1 
well be weeks of work. For instanoej ·wormatlon.Jp.ay be souabt i, ·the 
.authority appointed under this Bill when it is p ~ on the. tiWu.book 
identioal to that whioh has already ~  reQdered by the industry COIl-
.cerned under the Workmen's Compensgtion Act or the FQ,ctOriea' Act or 
the Payment of Wagea Act. The Oblleetion of pr8Oi881y the .ame inform-
.ation will throw 1:l1lltlCessary burden on the shoulders ot the industry. If, 
therefOl'e, the information CODStituting statistics sought for-under ~'  Bill 
when it ia passed inOO law is identical with the informatiob aheady given 
by the industry u.ndcr another Act, it need not be duplicated; but the 
.authority appo n~  under. the Aet .Qall.,be infODnldf88,to. ... t.Utbod)' to 
whom the industry has already on a previous occasion furnished the infQl'lIl" 
.stion or returns that are required. Sir, I m e ~  r, : 

0; :. 

Mr. PruldlDt (Tht" Honourable Sir Abdur Rahim): ~n ~nt mQved: 
•  •  , , , " • • •  :  J ~ • 

"That to lub-clause (1) of ciaUBe 5. of the ~  t ~ o o~  provilO be ad.d:, 

'Provided that if IUch informat.iou or retu1'lll have a1read,y heeu furuiahild ill 
6ucb fonnB and with .uch particular', to auot.ber a t or ~  appointed 
bv the Provincial Government IUch perllon. shall n~ be. re ~re  to 
fumish such information or returns to the Stat.iBticll Authority; but 
,hall inform him a. to the authority to whom he hili already furniBbed 
!luch information or return.'." 

The HODOII1'&ble DtW&D. Bahaclur Sir A. BamalWamt KudaUar: Sir, 
I mAy at once say that I am in sympathy with the underlying 

1 P.M. purpose of this amendment but I am unable to accept it, for 1\ 
simple reason. My Ho,uourable friend· said that if the preoHie infOrnlMliou 
is conveyed already in some other return, the same informat1.iori need n"t 
be asked for under this Statistics Act. The diffioulty is to judge what that 
pTtlcise information is and whether the information already conveyed by 
Borne other return is precisely the aame as that whioh H r.equited oild<!r 
this Act. But I am prepared to 'go as far all this. The Central Go'f8I'D" 
ment propose to selld instructions and directions to ProviDcial,ao!Vern. 
menta as to the nature of the statistics that will be! required..-We hope 
to prescribe oertain forms in consultation with various authorities and 
those forms will be the forms whioh have to be filled up: We-propb8e alYGI 
to suggest that in those forms if Gh.e precise kind of informAtion that ~ 

require has' already been submitted by any of those factories under 8iI11 
~t er Ac.t, penniF;sion may .be given to the factory owner to· say that tbis 
mformatlOn has been submItted in such ,and suoh return. But'to have a 
precise clause like this which will lead to endleu disputes beWeeD factory 
owners a·nd the Provincial Governments, as to whether the' infonnation 
required has  already been submitted or not and -in the precise form··that is 
required under this Act, would lead to administrative difficulties and 
complicationfl. For that reason and for that reaaon alone I am not in a 
position to accept this amendment, but I undertake to give tl10ae directions 
and to ~ee that our  fonns p~ e for returns tat n~ t~at the precise 
infonnation has already been given under some other -A.ot.' 

" 

Ifr .•. L. O. GwtU: Sir, in vie'W of the 8SS11rtl.nCe given by the HonoUl 
~ e the Commerce Member, I beg leave of t ~ House to Withdraw t ~ 
amendment. . 

The motion was, by leave of .the ASAembly,witbdrS'inl;."· 1' ~ fl.\,·j 



.I.ILIIGJewaw ~  _4, f": [26TH KAaoa 1~ 

~' (l1be HonoW'able Soir Abdul' Babiba): 
-' i "TII.U "'-S .tarut fiatt 8f til.. ~' . 
'" The motion was a o~te  ;' 
.. C ~ 5'wlIo$ added' to the BUt. _ 

~  1ap~ 6 to 8 were added to the Bill. , .. I 

1-

•  . '. ; Ii • ; ~ . 

e' oe~ on' i&: 

I, ,  : 

"I, 

·Mr. ~  (Tbe ,Honourable ~  AWlAI' llabim}: The qu.stioD ia: 
.. ·fha'· .... atudpMt 01 the Sill.'!. 

JIMItrl ....... ..,.AII41I1 .Mal (Tirbut Di"iaioD: Muhammadan): 'Ii&-
l1DO'f8: ' 

"That. in cla_ Q of the ·BiIl. t.he word. 'with impriaonDuint "for a term which 
may extend to aix mouths, 01" be omitted." 

When t ~ Bill was first introduced, 'there was no pr 8 ~n' lei': tbe 
punishment of imprisonment, and the Select Committee ha\'e lidded it. 
In these days, I fail to see why impriaonnll!Jnt should be imined on. We 
are Dot going to gain anything by imprisoning people. Ample punishment 
haa been provided for offences under clau8(' 9 of the Bill; provitlioll ilUli 
been made for a fine .of one thou.aind rupees. which is too much, ulld it j" 
in excess of what is provided in clause 8. 1 thiuk, therefOl't'. thito IImend-
ment is necessary, and I hope the House will a ep~ it. 

Sir, I move. 

Mr. PraIdeD' (The Honourable Sir Abdur Rllhim): Amendnlent moved: 
"That in daullt' 9 of th .. mil, tht> words 'with impri80nulent for' a term which 
_;I l'dend to six month", or' ~ ttmitt .. d." 

JIr. B. M • .J0Ib.l: Sir, I.should like to support this amendmnet. Tflis 
challge 'proposed by the Select Committee prescribing imprillOnment for 
the Uscloaul'e Of, certain information is not in Accordnnce ",ith thf' schl'llIe 
of penalties on this Bill or ~e er  othe1' T1HlIlIl1ln'Fo of thi" Ifincl. rt Is tilt' 
businets of the Government of India to speak on behalf of the emp o e~  

it is not for me. But os a student of this Wind of legislation T see that the 
Government of India bave Dot done juaiice in a('ceptitlg the amendment.· 
I have gone ~ro  the scheme of penalties in the o tor~' legisilltion where 
toM eIIect of the failure of BID employer to comply with the pro\;iRions of 
the-~' tor t e  enC n~ his machin('ry, m ~ CAIl;;t> ~nt  to sE'veral 
0& his employees. But for 8 breuch of a rule of that kind he b only given 
fine. The Government of Indin. however. seem to btl nnxiou" to prot ~ t 

the et~et t8 of the em.ployel'll here to IIllch an extent thAt. t e~' go Ollt of 
their. wwy to accept a punishment of six months' imprisonment, which is 
quite out of place in legislatkln of this kinc1. Sir, if the Government of 
Indta doi 004;.& jUlitice to their emplo:vees. the House should do it. 

1Ir. :.. L. O. Cld': Sir, while I appreciate the IOft.beartedneaa of the 
two Honourable Members wlJO have spok8n on this amendment I consider 
that the peDalties provided in the Bill are by no IlletIM 100 beav,..JncRl-
eulable harm may be done to an industr, if information wbich comes into 
the hands of the authorities concerned is divulged. 

Mr. B. M • .1'cIIIIIh. WIlY 'C8D't you change t.he Factories et~ 'j 
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1If ••• L. O. Gd\: An industry may well bt:',.: n ~ ontt  Iluet and, 
while I do not wish to exaggerate the tisllue, very great damaglt call b,e done 
by divulging information to interested parties 'which ~a  ~'e  _ult in 
wo!"kerJ; peing thfown out, of ~o  ~  the }oss. of na ~ ~~ '1 08  
sibilities I would aSK Mr. Joshl not to overlook .. I mamtam. therefore, 
that 1f any amendment is justified it would be in the direction of incre90lling 
the punishment and not lessening it. Sir,}. oppose.. ,,'j ·· .. 1 .:i!. 'il 

,  . fte' Honourable DlftD. B&hadur Sit .A. ltamuw...m ~  8.4:, tbia 
tllllendment was ~ ~ ~e  by tbe Select Committee, and 1 ~ t  .. il\:view. of 
the fuet thut Government said that the costs of product.iou. III factoneIJ· 
should be available to Government or the OffiCef!i of t,4e Stu.ti5tWai. De-
ptlrhllt'nt of the Provincial und Central GoverLUlJents, t a~ a .r.eviSiou of t.be 
. punishfuent to ~ imposed on any o ~  who ~~  staiiatios ..... 
justified. T was not prepared to accept the am~D me t that the ,cqsts 01 
produetion !lhould be excluded froUl the collection, of ~t t C  and COJ;l86-
'luentil1l1yT felt that the intert'sts concerned o ~ be to1 ~ '81 8 -  
thut that information which is very valuable from. the point ot view of 
rivul industries should not be disclosed. And, t ere or~  it is, that Govern-
ment were prepared to accept the" amendment that impriaonment aoo 
should forlll one of thp Itinds of punishment that IIwy he iinposed on 1m· 
offieer who divulges this particular iufom:lstiQu. I)' ~ ot pr am  to 
stute 1I0W whether the punishments under the Factories Act are nil justi. 
tied or not, whether they should be increased or e r~ That w.iU be 
taken into consideration' ~ en the Fa.ctories Act. is revised.. 1 do not. kno\\" 
when the :F'actories Act was passed sDd jJJ.e circumstanceli at that time. 
My Honourable friend. Mr. Joshi. ~ a  be justified ill his suggestion tllyl; 
more 'r o ~ 1 en~  tenll of imprisonment or other kinds f4 punish-
ment should be il\lposed; bllt that would hardly form a jua1iification for aot 
IIcl'epting 1111 IlIliendmept. which w.e feel is right and pl'Oper in·t.bis ease. 

:Hr. Lalch&n4 liavaIral: .!Sind: ~on D ma an Rural}: Sir, I »JUitt 
~' that this punishment is too hard, and I sec no ~  why it. Bhoul4 
he so sew're, In clause 8, no imprisorunent is provided for, a.Qd thfl 
8elect ('ommittee have not givenuny tallgiWe. reasons to induoe this 
ROl1SL'. .  .  .  .  . '  . 

The Honourable 1Ir. ]I. S. Aney: Has t~ Honourable Mem1'>er'listened' 
to the speech of the Commerce Member? He -gsve the reasons, 

Ilr. ~ a ~ ra  That is D? r~a on e  lIIay be nervous 
and ha\"e prOVIded for Imprisonment wlthout showmg 'that 'tne Taw will be-
llseri pn:jlldieinll;y to the industry. To provide for 1\ sentenne of six months' 
illljll'iF;()l1lllent iF; very hard !lnd the House should not be a party to thi3. 

Ilr. President (Tlw Honourable Sir Ahdur Rahim): TIle question is. 

"That ill c1aWle 9 of the Bill, the word. 'witfr impdllOllmentfol' a 1eriD which. 
mn;\' (·xt'·I!!1 to .ix month •. 01" bt' onlittt'd." 

'file motion WUR negl\tived. 

Mr. Prealdent (The Honourable Sir ADdur Rahim)·: Tr. .. q,uefllion is' 

"That clnnllf' 9 stand tlRrt of tht' Bill." 
The motion was adopted. 
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. ' Clause I waa added toiAe Bill. I. ' 

, , C'*Use 10 was added-to 'the Bill. '" " .,': 

" ,;;.:. ,. '. ~ ~  

'''.''1'MiII4tIl\ (The HOilourll:Jle Sh !bdur Rahim):: Tfie queation is. 
"'That. CIa_ 11 ,"ad part of tJ¥,! Bill>' ': -.' " .. ' '. 
'. _( , ',I 

:air .,. K. J .... : Sir,-I move: 
'~ at iD,,oWJM.ll o ~ .Rill • .,t.v t.h4,WQI'tl., ~  .. p, ... _nt ra ~ ~ ~  eot.,,",rm•,' 
.. foDCnriD,: 'fHi 'iJlllerted' :'" rr . ." " r.-"" 

'ilubjeci ' too the condition of previoul puhlicatioD boY not.ifiCat.iou in the' ~t1  
,  " sa-t.te'." "\ "  , 

, ~  ' 

., " , Sir, this clause really is the meat of the Bill. because 'it must be admil-
~  tbat unless this clause was here,-powerof the Central Governnleut; 'to 
riVe directiOns'to thtl Provincial o emment ~t e .lUll would a ~'-t  be 
'Very' mucH mare dtltaile4 than it is at present. My Honqurable friend, the 
~er e Meinber, has already po~en of . giving direclious regarding 
.ferinf'Whieh are to be filled in in connection with t ~ e statistics. Well, ~ 

'Iloil-officiuls have some experience of, the forms 'which ~re . devised by Gov-
ernment Departments dealing with inllustrial' matters. and the'y ara !lot 
always inteUigt'ble. 

SIr • .., B.IcbardIoD (Nominated Non-Offici",l): 'Never . 
. ,  , 

·SIr P .•. .Jam .. : I ,,·ill not 8tn' • 'ne'\'er". Some of them are, but when 
they' are intelligible, they have gerierally been devifoed 011 the advice of nOli-
offieials. Therefore. we thought, that if the Central Government were 
obliged to publish those directions to the Provincial Governments-llamely. 
the variGus items with detailed descriptions of the heads under which staus-
tieg 'jare to be collected"':"-if those were required to be l'ublished under t ~ 

'previOUB publication procedure' that would be safer. I am told by my 
Honourable friend, the Secretary of the Legislath:e Dijpartment. that thiR 
is highly inappropriate. Well, I accept the advice coming, as it does, fro1ll 
"<> oompetfJnt 8 quarter. At the aame time Wtl ~ o  like to hear ,from 
the Honourable Member in charge Of the Bill as to the procedure that he 
u likely to adopt in drawing up the directions which are to be sent to the 
Provincial Governments. and as to whether any opportunity will occur. 
:at any time, for advice to be tendered to 'him, by those who ara likely .0 be 
the persons enjoined to fill in these .torm. aod otherwise provide the. statiFl-
tics. Sir. I move. 

:Mr. PrtII4eDt (The Honourable Sir Abdur Rahim): Amendment IDOVE'd: 
"That in claun 11 of the Bill, after the words "The Central Government may' 

l.ho following be ipleried: 
'subject to the condition of previoul publication by notification in thl' official 

gazette·... ". , 

JIbe BODOV&ble Dl" •• Babaclur Sir A. Bamuwamt Jl'a4aUar: Sir. m:v 
Honourable friend. Sir ~'re er  James, has already quoted the authority 
-of one to whose knowledge. and experience and advioe I must bow in mat-
ters of this kind. that it will be highly inappropriate to provide for previons 
'Publication of ~' directiODs which the Cenka.l ' Govemment.o&h ~ e to 
Provincial Governments. My Honoura.ble friend's experience must itself 

I '&ave shown to him that it would be grossly ina.r,propriate on. the part of the 
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Oentral Government to publish those direcfiiorao for previous consultation. 
But in my opening speech I said that in prescribing these forms. or in sug-
gesting what forms should berrescribed. the Centru.l Governmeut is a~o 8 

to take into consultation various persons and authorities. I referred in 
particular to those who are well-versed in the collection or the preparation of 
statistics and to the Indian Statistical Institute in particular. 1 may say 
that at the last meeting of the Consultative Committee of Economists. 
I liIaid that their advice may be invaluable with reference to the kind of 
statistics that may have to be ~o e te  in this matter. I am equally 
anxious to get the advice of commercial bodies on this matter before the 
forms are prescribed finally. It is with reference to the forms that 1 under-
lltand my Honourable friends are most anxious and that idvice I am pre-
pared to take before the forms are finally settled by the Central Govern-
ment, but with reference to the various kinds of directions ",hich may have 
to be given, and those directions my Honourable friend will realize will 
not be merely in regard to forms, to the Provincial Governments I do Dot 
think that it will be proper for the Central Government to publish them 
beforehand. 

8ir 1' ••• .Tames: Sir, I beg leave of the House to withdraw the amend-
ment. 

The amendment was, by leave of the Asaelllbly, withdrawn. 

Mr. Prtlident (The Honourable Sir Abdur Rahim): The question is: 

"That claUie 11 stand part of the Bill." 

The motion was adopted. 

Clause 11 was added to the Bill. 

Clause 12 was added to the Bill. 

Clause 1 was added to the Bill. 
The Title and the Preamble were added to the Bill. 

'1"he Honourable DlwaD Bahadur Sir.... B.l.manaml MucIaUar: Sir. r 
Dlove: 
"That the Bill, a8 amended, be pused." 

Mr. Prellclent (The Honourable Sir Abdur Rahim): The question is: 
"That the Bill, as amended, be pa8Rl'd." 

The motion was adopted. 

'!'he BOIlOUlable 111'. M. S • .&.ney (Leader ol t.he House): Sir, a6 there ia 
110 work for Friday, the 27th of March. I request that the meeting for that 
day be cancelled. -

Kr. Preliclent (The Honourable Sir Abdur .Rahim): 'the meeting put. 
down for Friday, the 27th of March, 1942; is a ~ene  and the 'House will 
adjourn till Tuesday, the Slst of March. 

'The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
8h>t of Maroh. ~2  
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